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COMMENTS OF THE OVERSIGHT COMMITTEE, NGT, UP LUCKNOW ON THE
COMPLIANCE REPORT OF THE STATE OF UP DATED 21.07.2023 IN RESPECT
OF ORDER DATED 30.11.2022 OF THE HON’BLE NGT PASSED IN
OA NO. 670/2018.

kR okk

In OA No. 670/2018 in re: Atul Singh Chauhan vs. Ministry of
Environment, Forest and Climate Change (MoEF&CC) after considering the
proposal of the UP State Government, the Hon’ble NGT vide its order dated
21.10.2019 constituted an Oversight Committee for overseeing compliance
of Environmental Laws as well as compliances of its own orders passed in
various cases. The Additional Chief Secretary (ACS), UP Government vide his
letter dated 28.11.2022 requested the Hon’ble NGT to wind up the Oversight
Committee (OSC) on the ground that its three-tier monitoring mechanism is
fully established and functioning effectively and the continuance of the
Oversight Committee causes extra financial burden on the UP Pollution
Control Board (UPPCB). For ready reference, para-2 and 3 of this request
letter is reproduced below:

“In the meantime the State of U.P. has developed its
own three tier monitoring system for ensuring the compliance
of various orders passed by Hon’ble NGT by constituting the
District Environment Committees under the Chairmanship of
District Magistrates along with three thematic committees at
the State level namely Air Quality Monitoring Committee
under the Chairmanship of the Additional Chief Secretary,
Environment, Forest and Climate Change, Waste
Management Committee under the Chairmanship of Principal
Secretary, Urban Development and River Rejuvenation
Committee under the Chairmanship of Agriculture Production
Commissioner. These committees have started functioning
and are continuously monitoring the implementation of the
order of Hon’ble Tribunal regularly along with other
environmental compliance of the State. The Chief Secretary,
U.P. is also regularly monitoring important environmental
related matters and the orders passed by Hon’ble NGT. The
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Three Tier Monitoring Mechanism is fully established in the
State and is functioning effectively.

The U.P. Pollution Control Board has informed that the
expenses of the Over Sight Committee, UP and the staff
recruited by it, is putting an extra burden on the Board. Now
in the light of above facts and present scenario when all the
important matters related to environmental compliances are
being monitored by a robust three tier monitoring
mechanism, further extension of the tenure of the Hon’ble
Oversight Committee, U.P. does not seem necessary.....”

After considering the request of the State Government, the

NGT was pleased to pass the following order on 30.11.2022:

“6. While stringent monitoring of compliance of
environmental norms remains a challenge, Tribunal
appointed Oversight Committee cannot be in perpetuity.
Thus, while placing on record our appreciation for the work
of the Oversight Committee, we can have no objection to the
request of the State to evolve its own mechanism.

7. Accordingly, the Chief Secretary, UP may interact with
the Committee for modalities to take over its work by a
suitable mechanism, giving reasonable time to the
Committee for the transition.

8. We may mention that the State must keep in mind the
fact that stringent continuing monitoring at highest level by a
credible mechanism is inevitable in view of serious non
compliances of significant issues being monitored by this
Tribunal, on directions of the Hon’ble Supreme Court or
otherwise, particularly those relating to solid and liquid
waste management, pollution of rivers Ganga and Yamuna
and some of other issues mentioned earlier.

9. In OA No. 606/2018, the Tribunal has been dealing
with issues relating to Solid and Sewage Management and
has interacted with Chief Secretaries of all States and UTs and
found rampant violations to which the State of UP is no
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exception. Huge gap in management of waste has to be
addressed in the interest of public health and environment.
This requires continuing monitoring at the highest level to
take policy decisions and coordinating with different
departments speedily to meet the timelines an avoiding
irreversible harm to public health and environment by
paradigm shift in existing working.”

11. There are several other serious issues of environmental
degradation which require continuing monitoring at highest
level. We hope the State will come out with an effective
mechanism on the subject for protecting air, water, land and
other natural resources, including forests, wildlife and eco
sensitive areas."

3. In compliance of this order of the Hon’ble NGT, the Chief Secretary,
Government of UP held a meeting with the Oversight Committee on
29.06.2023 in which he presented the three-tier monitoring mechanism as
the alternative mechanism to take over the work of the Oversight
Committee. He also mentioned that because of the effective functioning of
this mechanism, the compliance of environment related rules as well as the
air quality in most of the non-attainment cities and the water quality in
various stretches of river Ganga and its tributaries has improved. The
Oversight Committee clarified that whether this mechanism is the ‘suitable’
alternative mechanism intended by the Hon’ble NGT in its order dated
30.11.2022 and whether it can be treated as ‘credible’ and ‘effective’, has to
be decided by the Hon’ble NGT only. Therefore, it requested the Chief
Secretary, UP to convey the exact mechanism in writing so that the
Oversight Committee submits the same to the Hon’ble NGT for its final
orders. On this, the Chief Secretary stated that he will file an application
before the Hon’ble NGT in this regard and a copy of the same will be given

to the Oversight Committee. It was agreed upon that two months period
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would be appropriate for the smooth transition of work from the Oversight
Committee to the alternative mechanism after the Hon’ble NGT allows the
application accepting the three-tier monitoring mechanism to be the

‘suitable’, ‘credible’ and ‘effective’ alternative.

4. The minutes dated 13.07.2023 of this meeting, which has recorded
many material facts incorrectly, was received by the e-mail on the same
date, It has been signed by the Additional Chief Secretary, EF&CC who was
not present in the meeting. The minutes also does not mention as to
whether it has the approval of the Chief Secretary, UP. A copy of the
minutes is enclosed as Annexure-1. We do not intend to point out all the

incorrectness/ inaccuracies here except the following:

“..it was informed to the Committee that in compliance
of the direction of Hon’ble Tribunal dated 30.112022, and in
view of the three tier Monitoring Mechanism was effectively
working in the State, it will completely take over and look after
all the work of Oversight Committee with effect from
01.09.2023. Chief Secretary directed the Department of
Environment, Forest and Climate Change, Government of Uttar
Pradesh to receive official records along with office
equipments, furnitures and building space etc. from the
Committee within this time. Uttar Pradesh Pollution Control
Board was directed to serve appropriate notice to office staff
of the Committee, if necessary, for discontinuing their services
from 01.09.2023.”

5. The necessity to refer this matter to the Hon’ble NGT for its final
decision was emphasized in the meeting of the Chief Secretary because in
our understanding the three-tier mechanism has been discarded by the
Hon’ble NGT as the ‘suitable’ alternative mechanism in its order dated
30.11.2022, else it would not have specifically mentioned In the last para

(para-11) of its order that “We hope the State will come out with an
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effective mechanism on the subject for protecting air, water, land and other

natural resources, including forests, wildlife and eco sensitive areas."

6. Further, had the Hon’ble NGT accepted the three tier mechanism
functioning in the State for over last 04 years as the alternative mechanism,
it wouldn’t have taken pains to express its concern in such details about non-
compliance of Environmental Laws and the need for the State Government
to develop a ‘suitable’ mechanism which is ‘credible’ and ‘effective’.
Therefore, the mechanism to be proposed by the Chief Secretary, UP
Government had to be different from the existing ‘three-tier mechanism’,
which was mentioned in the letter dated 28.11.2022 of the Additional Chief
Secretary, UP Government. Without appreciating the spirit of the order of
the Hon’ble NGT, the Additional Chief Secretary, EF&CC, UP Government has
conveyed through the minutes dated 13.07.2023 unilateral decision of the
Chief Secretary, UP Government to wind-up the Oversight Committee from

01.09.2023.

. It is pertinent to mention that after passing of the above order dated
30.11.2022, the Hon’ble NGT in its order dated 16.05.2023 passed in OA No.
985-986/2019 has directed the Oversight Committee to submit a verification
report on the facts mentioned in the letter dated 27.09.2022 of the Minister
of State for Human Welfare and Child Development, UP (detailed in para-12
of the order) with reference to the ground situation and remedial measures
taken before the next date of hearing fixed for 29.11.2023. The Oversight
Committee vide its e-mail dated 24.05.2023 has asked for the factual details
against each point mentioned in para-12 of the order within a month for
enabling the Committee to carry out the verification work. On not receiving

the details from the UPPCB, a reminder has been sent. In light of this order
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and in order to assist the Hon'ble NGT through the verification report, the
continuance of the Oversight Committee till the next date of hearing in this

case appears to be imperative.

8. Now, the UP Government vide its e-mail dated 21.07.2023 has made
available the copy of compliance report sent to the Registrar, Hon’ble NGT
with the approval of the Chief Secretary, UP Government instead of filing an
application for accepting the three-tier mechanism as the suitable alternative
for the Oversight Committee. In this compliance report and in the minutes
of the meeting of the Chief Secretary, the effectiveness of the three-tier
monitoring mechanism has been reiterated time and again. The three-tier
monitoring mechanism has been established vide GO dated 14.06.2019 of
the Department of EF&CC, Government of UP, which envisages that the
District Environment Committee (DEC) headed by the District Magistrates
(DMs) will hold meeting to review the compliances of the Environmental
Laws and directions of the Hon’ble NGT every month in the first week and
upload the minutes on the UPECP web portal. Similarly, a meeting at the
level of Divisional Commissioner with all the Chairmen (DMs) and Convener
(District Forest Officers) of the DECs of the Division is to be held in the
second week of every month and its minutes uploaded on the portal. Atthe
State level, there are four Committees dealing with different environmental
themes and headed by the Additional Chief Secretary/Principal Secretary of
the relevant departments. It is also provided in this GO that at the State
level, the uploaded minutes of the DEC would be analyzed and issues
requiring State level intervention would be identified and resolved in the
meeting required to be held in the 3" week of every month. The State level
Committee headed by the Chief Secretary is required to meet in the 4™ week

every month for monitoring the directions of the Hon’ble NGT and resolution
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of inter-departmental issues pending at the State level. Besides laying down
a detailed procedure about conducting the proceedings of the meetings at
various levels, this GO categorically states that the minutes of the meeting at

every level will be uploaded on the UPECP portal soon after the meeting.

9. It is pertinent to mention that the State Government had given a
commitment in In OA No. 670/2018 that it has developed a Uttar Pradesh
Environmental Compliance Portal and actions taken in compliance of various
directions of the Hon’ble NGT issued in different cases pending before it
would be uploaded on this portal. But this commitment has not been kept.
For the purpose of protecting and preserving the environment with
promptitude transparency, objectivity and people’s participation it is
essential to keep this portal updated in respect of compliance of

Environmental laws and directions of the Hon’ble NGT.

10.  As per the compliance report, 560 DEC meetings have been held in 75
districts of the State during the year 2022 and 2023 whereas as per the GO,
a total of 1350 meetings should have been held in this period. It is not clear
as to why this short period has been selected for reporting to the Hon’ble
NGT when this mechanism is operational since June, 2019. Normally,
financial year is used for reporting but here calendar year has been opted.
As per this report, 15 districts (Farrukhabad, Orai (Jalaun), Banda, Shamli,
Aligarh, Etah, Kasganj, Mainpuri, Etawah, Bulandshahr, Ayodhya, Balrampur,
Sant Ravidas Nagar, Rampur and Amroha) haven’t held any meeting during
the year 2022 and 14 districts (Ghaziabad, Farrukhabad, Orai (Jalaun),
Prayagraj, Baghpat, Etah, Kasganj, Etawah, Bulandshahr, Kushinagar,
Balrampur, Sant Ravidas Nagar, Rampur and Amroha) during the year 2023.

10 Districts (Farrukhabad, Orai (Jalaun), Etah, Kasganj, Etawah, Bulandshahr,
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Balrampur, Sant Ravidas Nagar, Rampur and Amroha) did not hold any
meeting in both these years. It is surprising that in spite of the effective
three-tier monitoring mechanism, neither the Divisional Level Committee nor
any of the State Level Committee took notice of the inaction on the part of
the DECs of 10 districts and it continued for 18 months in a row. It is
pertinent to mention that from amongst the 19 districts which did not hold
any meeting either during the year 2022 or 2023, 10 districts (Ghaziabad,
Orai (Jalaun), Banda, Prayagraj, Baghpat, Shamli, Bulandshahr, Ayodhya,
Balrampur, Sant Ravidas Nagar, Rampur and Amroha) were covered by some
case or the other in which the actionable directions of the Hon’ble NGT were
pending compliance. The details of such actionable points in respect of

directions of the Hon’ble NGT in these districts are enclosed as Annexure-2.

11.  The compliance report does not mention anything about meetings
held at the level of the Divisional Commissioners. Also, on the UPECP web
portal, no minutes of the meeting taken by the Divisional Commissioners is
uploaded till date. Both these facts suggest clearly that the Divisional Level
Committees of the three-tier monitoring mechanism are totally

dysfunctional.

12.  As per the GO dated 14.06.20189, till March, 2023, the Implementation
Committee (IC), the River Rejuvenation Committee (RRC), the Air Quality
Monitoring Committee (AQMC) and the State-level Waste Management
Monitoring Committee (WMC) headed by respective Additional Chief
Secretary/Principal Secretary and the Committee headed by the Chief
Secretary should have held 45 meetings each, but as per the compliance
report only 14 meetings of the AQMC and 05 meetings of the WMC have
been held. No meeting of the AQMC and WMC has been held after
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31.01.2023 and 28.04.2022 respectively. Neither the compliance report
mentions nor the UPECP portal shows holding of even a single meeting by
the Implementation Committee in last 04 financial years.

13. CMC is not part of the three-tier monitoring mechanism. CMC
meetings have been shown together with the RRC meetings in the
compliance report, perhaps to cover up the dysfunctioning of the RRC. As
per the minutes uploaded on the UPECP portal, only 04 meetings of the RRC
have been held since 01.07.2019 and no meeting has been held after
02.07.2021. It may kindly be noted that on not being satisfied with the
execution of the Action Plan for remediation of pollution in rivers Ghaghra,
Saryu, Ami, Roini, Rapti and Ramgarh lake and their rejuvenation, the
Hon’ble NGT vide its order dated 12.01.2021 passed in OA No. 116 of 2014
had directed that a meeting of the Oversight Committee with the RRC be
held within one month from the date of this order to take stock of the
situation on implementation of the Action Plan already approved by the RRC
of UP on 17.07.2019. This meeting was to be co-ordinated by the UPPCB.
With a lot of persuasion from the Oversight Committee, the meeting was
finally organized on 02.07.2021. After detailed discussion, it was observed in
the meeting that “the work agency has not set target dates for the closure of
various intermediary activities including preparation of PFRs/DPRs, funding
etc leading to the completion of the project. Everything appeared to be
open-ended.  Without a well thought of and realistically prepared,
PERT/GANTT Chart, it will be difficult for anyone to monitor the progress
objectively and meaningfully. In view of the NMCG’s stated inability to fund
any new project, the State Government will have to tap other sources of
funding to ensure compliance of the orders of the Hon’ble NGT in a time-
bound manner.” In the meeting, the Urban and Forest Departments agreed

to prepare a revised scheme and get it approved by the competent authority
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within a month. Therefore, it was decided that the next joint meeting of the
OSC and the RRC will be held immediately after one month. In spite of
several reminders from the Oversight Committee, the next joint meeting
with the RRC was not held. In fact, no meeting of the RRC has been held

after that as per the information available on the UPECP website.

14.  The compliance report does not indicate any meeting held by the
Chief Secretary, but the UPECP portal carries minutes of 20 meetings taken
by the Chief Secretary. The last minutes of the meeting of the Chief
Secretary is of 13.01.2022.

Above facts clearly show that in numerical terms, the meetings of the
“Three Tier Monitoring Committees” have been held in far less number than

stipulated in the GO dated 14.6.2019.

15.  The Oversight Committee accessed the UPECP portal in the month of
June, 2023 and analyzed the minutes of the DEC meetings quantitatively as
well as qualitatively since its formation in June, 2019. As per the above GO,
every district should have held a total of 45 District Environment Committee
(DEC) meetings till March, 2023. Two districts (Etawah and Kasganj) have
not held a single meeting in the last four financial years and even till date in
spite of being reminded by the Oversight Committee for holding meetings
and uploading the minutes on the web portal. 48 districts have held only 15
or less meetings. 22 districts have held between 16 to 30 meetings. Only 03
districts have held between 31-33 meetings. No district has held more than

33 meetings in about four years.

16.  If one looks at the year-wise performance of the districts in terms of

number of meetings, one finds that only 27 of the 75 districts have held
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some meetings in all the five financial years. In the financial year 2019-20, 14
districts did not hold any meeting. In the financial year 2020-21, the number
of such districts went up to 31. In the financial year 2021-22, 23 districts and
in 2022-23, 09 districts did not hold any such meeting. In the current
financial year also, 22 districts have not held any meeting so far in spite of

reminders from the Oversight Committee.

17.  From the minutes of the DEC meetings uploaded on the UPECP portal,
it can be seen that in 25 districts, in all the meetings only general directions
were issued but no compliance of the directions given in the earlier meetings
was monitored. In a nutshell, in these districts the review and monitoring
was done only for name sake in absolutely perfunctory manner. As
mentioned earlier, 02 districts did not hold any meeting at all. Only one
district discussed all seven thematic areas in the meetings in a meaningful
manner. 03 districts each discussed five and six thematic areas and
remaining 41 districts discussed only up to 04 thematic areas in a meaningful

manner.

18. It is pertinent to mention that several districts were covered by
various directions of the Hon’ble NGT in various OAs, but the steps taken to
comply with them or the difficulties faced in compliance were seldom
discussed in the DEC meetings. Even the District Environment Management
Plan was not deliberated upon in these meetings. That could be a reason
that the DEMPs prepared by all the districts and the consequent State
Environment Plans suffered from a plethora of serious inherent
shortcomings. The Oversight Committee had randomly selected two districts
(Bareilly and Kanpur Nagar) and the State Environment Management Plan for

scrutiny and listed those shortcomings in detail in its report dated 12.01.2023
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submitted to the Hon’ble NGT, a copy of which was also given to the Chief
Secretary. This report is quoted as such in the order dated 17.01.2023 of the
Hon’ble NGT passed in OA No. 360 of 2018 in re: Shree Nath Sharma vs
Union of India and others. After a lot of persuasion, now the revised DEMPs
of all the 75 districts have been uploaded on the web portal. On re-
examination of the revised DEMP of Kanpur Nagar, it is observed that it
continues to suffer from more or less same shortcomings. In more than 50%
of the items, the indicative template has been copied and pasted once again
ignoring the previous observations in this regard. It appears that the
recommendations of the Oversight Committee for assisting the district team
in this exercise through hand-holding workshop have not been paid heed to.
The DEMP is going to be the foundation stone of the future endeavours of
the State of UP in protecting and preserving the environment. Therefore, the
State Government need to complete this exercise in light of the earlier
observations of the Oversight Committee and to ensure compliance of the
order of the Hon’ble NGT in its true spirit. The shortcomings observed in the

revised DEMP of district Kanpur Nagar are annexed as Annexure-3.

19. In the minutes of the meeting of the Chief Secretary held with the
Oversight Committee and also in the compliance report, it is stated that
effective functioning of the three-tier monitoring mechanism has resulted in
overall improvement of river water quality in the State. The information
uploaded on the website of the UPPCB does not support this assertion. The
three-tier monitoring mechanism was established in June, 2019; therefore, it
will be appropriate to compare the water quality of May, 2019 with the same
month of the current year. In May, 2019 the UPPCB used to monitor quality
of water in various rivers of the State at 56 points. On comparison of their

water quality with that in May, 2023, one finds that at 08 points it shows
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improvement in category (01 point from ‘E’ to ‘D’, 06 points from ‘D’ to ‘C’
and 01 point from ‘D’ to ‘B’). 05 points witness deterioration in category (02
points from ‘C’ to ‘D’ and 03 points from ‘B’ to ‘C’). The water quality remains
in the same category at remaining 43 points. Water quality report of May,
2019 to 2023 is compiled and enclosed as Annexure-4.

In May, 2021, 08 more sampling points were added for the monitoring
of water quality of these rivers. On comparison of their water quality with
that in May, 2023, one finds that the water quality of all 08 points remains in
the same category. There is no improvement or deterioration in water
quality at any point.

In May, 2022, 30 more sampling points were added for the monitoring
of water quality of these rivers. On comparison of their water quality with
that in May, 2023, one finds that the water quality at 01 point improved from
‘E’ to ‘D’, at another point from ‘D’ to ‘C’ and at remaining 28 points it
remains in the same category. Wherever the water quality remains in the
same category, on parameter wise analysis it shows improvement in some
parameters at some of these points and deterioration in them on other
points. At same point if some parameters have improved, the others have

deteriorated.

20. It is pertinent to mention that as per the May, 2023 report uploaded
on the UPPCB website, out of the total 95 monitored points, 02 are in ‘B’
category, 21 in ‘C’, 49 in ‘D’, 22 in ‘E’ category and 01 sampling point of river
Hindon is dry. There are 11 points where the Dissolved Oxygen (DO) is zero
and on 28 points, it is less than 05 mg/L. At 70 points, the Biochemical
Oxygen Demand (BOD) is more than 03 mg/L whereas at 11 points, BOD is
more than 20 mg/L. The total coliform varies from 480 mpn/100 ml to 58
lakh mpn/100 ml. Except at 01 point, it is more than 500 mpn/100 ml at all
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other points. As regards faecal coliform, the value ranges from 240 to 31

lakh mpn/100. Water quality report of May, 2023 is enclosed as Annexure-5.

21. In the compliance report of the State Government, the improvement
in water quality has been claimed by taking the annual average of individual
components (i.e. DO, BOD, TC and FC) which does not reflect the ground
reality. The water quality shows seasonal variation due to climatic
conditions. In the compliance report, the improvement in DO at 02 out of
the 07 monitoring points of Hindon river is shown to be in the range of 39.3-
46.02%. This does not appear to be a correct presentation because from the
water quality report of May, 2023, as uploaded on the UPPCB portal, the
water quality of river Hindon is monitored at 13 points. It has not been
explained in the compliance report as to why they have chosen only 07
points for reporting to the Hon’ble NGT. Even if it is presumed that the
compliance report is in respect of 13 monitoring points, the presentation
does not reflect the ground reality. 01 point is dry, on 04 points the DO level
is only 1.1, 2.2, 4.3 and 1.4 respectively and at remaining 08 points, it is NIL.
Similarly, in respect of BOD, the presentation that 06 out of 07 points show
improvement in the range of 9.5 to 50.5% is not truly reflecting the ground
reality because at all the 12 wet monitoring points, the BOD level (40, 38, 64,
60, 52, 68, 20, 15, 12, 21, 40 and 27 respectively) is far more than the

permissible limit.

22.  Pollution of Ganga has been a matter of concern for the Hon’ble
Supreme Court, the Hon’ble NGT, the Central Government, the State
Government as well as the Civil Society for decades. Several directions have
been issued in OA No. 200 of 2014 in re: MC Mehta vs Union of India and

others to tap the drains falling into the river Ganga and not to discharge even
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a single drop of untreated water in it. Even after seven years of pendency of
this OA and implementation of ambitious flagship “Namami Gange Scheme”
of the Central Government besides other earlier Schemes, 147 out of total
301 drains (48.83%) are still untapped and discharging untreated water
directly into river Ganga. Out of these 147 untapped drains, projects for
tapping of:

1. 74 drains are under construction.

2. 25drains are under tendering.

3. 34 drains are waiting financial approval, and

4. 14 drains are in the preparation stage.

As a result, the water quality of river Ganga in May 2023 at 31 on-line
monitored points, as uploaded on the web portal of the UPPCB, is far from
satisfactory. At only one station it is in ‘B’ category. At 14 stations it is in ‘C’
category and at 16 stations it is in ‘D’ category. In May 2019, the quality of
water at 04 stations was in ‘B’ category, at 08 stations in ‘C’ category and at

19 stations in ‘D’ category.

23.  Vide order dated 28.08.2019 passed in O.A. 593 of 2017, the Hon’ble
NGT directed that 100% sewage treatment must be ensured by all local
bodies. Further, vide order dated 06.12.2019 in O.A. No. 673 of 2018 , it
clarified that failure to commence in-situ remediation of sewage by
31.03.2020 would entail payment of compensation at the rate of Rs 5 lakh
per month per drain thereafter. The Hon’ble NGT has often reminded the
State Government and the UPPCB of its statutory obligation to enforce the
Environmental Laws effectively and take appropriate compensatory and
punitive actions against the polluters. On repeated failure of the authorities
responsible for taking action against the polluters, the Hon’ble NGT also

directed the State Government to take appropriate departmental and
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criminal actions against them. The response of the State and the UPPCB has
been cold in this regard. No information has either been furnished to the

OSC or uploaded on the UPECP portal.

24.  The Hon’ble NGT vide order dated 23.11.2021 in OA No. 128 of 2021
in re: Saurabh Tiwari vs Union of India and others had constituted an
Executive Committee headed by the District Magistrate to execute the Action
Plan submitted by the joint Committee for restoration and rejuvenation of
Varuna and Assi rivers, Varanasi and a Supervisory Committee headed by the
Commissioner, Varanasi to supervise and monitor the progress every
quarter. In review done by the Oversight Committee (minutes of this meeting
is enclosed as Annexure-6), it has come to light that even after passage of 18
months substantially large part of the Action Plan remains unimplemented
as enumerated below:

1. Out of the proposed 06 new/upgradation of old STPs (410 MLD),
DPRs have not been prepared for two of them, namely, 80 MLD STP
at Dinapur and 12 MLD STP at Banaras Locomotive Works (BLW) till
date.

2. Financial approvals for 02 STPs, i.e. 140 MLD STP at Dinapur and 08
MLD STP at Bhagwanpur are still awaited.

3. 01 STP of 50 MLD at Ramanna is under tendering process.

4. No substantial progress has been made regarding Constructed

Wetland System (CWS) and Flood Plain Bio-diversity Parks.

25. As a consequence of slack implementation of the orders of the
Hon’ble NGT, the city of Varanasi is polluting the river Ganga and Varuna
substantially. This is evident from the water quality report of these rivers

uploaded on the web portal of the UPPCB. As per this report, the water
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quality of Ganga at upstream of Varanasi is in ‘C’ category while in the
downstream it goes down to ‘D’ category. Similarly, the water quality of
river Varuna at the upstream at Rameshwar in Varanasi, is in ‘D’ category
and at its downstream confluence point with the river Ganga, it is in ‘E’

category.

26.  In a ‘National Conclave on Climate Change’ held at Lucknow in April,
2023 the Hon’ble Chief Minister of UP was made to give a public statement
that earlier 14 crore liters (140 MLD) of sewage from Kanpur used to flow
into the river Ganga and now not even a single drop does. The speech of the
Hon’ble Chief Minister is prepared very carefully on the basis of facts
provided by the concerned departments. However, in this case, the
statement made by the Hon’ble Chief Minister is not in conformity with the
water quality data available on the web-site of the UPPCB which shows that
in the month of February and March, 2023 the water quality of river Ganga
at upstream of Kanpur was better than the downstream suggesting clearly
that Kanpur city added to the water pollution of the river Ganga at that point
of time. For ready reference, the Results extracted from the website of the

UPPCB are reproduced below:

SLNo | Sampling point DO BOD Category
Feb Mar | Feb Mar | Feb Mar
1. Up-stream 1070 [8.70 [3.30 [3.80 |D D
Kanpur
2. Down-stream 10.00 | 8.00 |4.30 440 |D D
Kanpur

From the above table, it is also evident that the water quality in March

2023 is worse than that in February, 2023. It has further worsened in April
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and May 2023. It is pertinent to mention that, for some reason, the data
relating to Total Coliform (TC) and Faecal Coliform (FC) is not uploaded for
the months of February and March, 2023 on the web-site but it is available
for the month of April and May, 2023. The water quality data for the month
of May, 2023 at the up-stream and down-stream of Kanpur reproduced
below only corroborates the above finding that the water quality at the up-
stream is better than the down-stream suggesting clearly that Kanpur city

continues to add to the water pollution of the river Ganga even in May, 2023:

SI'No. | Sampling point DO BOD [TC FC Category

B Up-stream Kanpur 8.80 |4.00 | 3400 2700 | D

2 Down-stream 8.10 |4.60 | 20000 | 1700 |D
Kanpur 0

27.  The progress of CETP at Jajmau in Kanpur is extremely disappointing.
It was to be completed by December, 2021. However, before every date of
hearing of the case before the Hon’ble NGT, the date of completion of the
project used to be extended to a few months after the date of hearing
without assigning any reason for such delay and without holding anyone
accountable for this. This has happened several times. The Oversight
Committee has been pointing it out continuously in its reports that the target
date is unrealistic in view of the pace of work. Now, with 69% progress till

March 2023, the date of completion has been shifted to October, 2023.

28.  Remediation and rejuvenation of critically polluted stretches of rivers
Ghaghra, Saryu, Ami, Rohini and Rapti and Ramgarh lake has been pending
before the Hon’ble NGT since 2014 as OA No. 116/2014 in Re: Meera Shukla
Vs Municipal Corporation, Gorakhpur and Ors. The Hon’ble NGT has passed
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several orders from time to time in this regard, the last being the order dated

13.09.2022, which includes the following directions:

29;

1. An EC of 120 Cr was to be deposited within one month in a
ring-fenced account under the control of the Divisional
Commissioner, Gorakhpur to abide by directions of the joint
Committee who may plan and execute remedial measure so as
to achieve norms preferably within six months.

2. A six member joint committee headed by ACS, UD., UP, was
constituted and directed to meet within one month and update
action plan for prevention and remediation of pollution so as to
achieve tangible results within six months. Steps will include
operationalization of CETP, interception and diversion of drains
to the respective STPs, etc.

3. Proceedings of the Joint Committee was to be uploaded on
the website to enable public participation.

4. CPCB and State PCB to jointly carry out field investigation on
commissioning and utilization of CETP; and functioning and
performance of STPs. Its results to be looked into by the
Committee for further course of action.

5. The request of the BRD Medical College to condone the EC
of Rs. 4.415 crore was declined.

6. An action taken report to be filed with the Registrar General
of this Tribunal within six months.

Despite several email reminders, neither any compliance report has

been sent to the Oversight Committee nor been uploaded on the website of

the UPECP or the Hon’ble NGT. The water quality of these rivers and

Ramgarh lake for the month of May, 2023, as uploaded on the website of the

UPPCB does not show any tangible improvement. The water quality of river

Ghaghra is monitored at 02 points, of river Rapti at 02 points, of river Saryu

at 01 point and of Ramgarh lake at 01 point. In May, 2019 the water quality

at all these points were in ‘D’ category and it continues to remain in the same

category at all these points even in May, 2023. If one looks at the individual

o
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parameters, the water quality of river Saryu shows marginal improvement

but that of Ramgarh lake shows deterioration in every respect. In rivers

Ghaghra and Rapti, though BOD and DO has shown improvement, but TC and

FC has deteriorated drastically. The water quality report extracted from the

website of the UPPCB is reproduced below:

(i).

RAMGARH LAKE:

SINo. | DO BOD 1€ FC Category |
May May May | May | May May May May May | May
2019 |[2023 | 2019|2023 | 2019 |2023 |2019 2023 | 2019 | 2023
1. 8.80 8.00 4.40 |4.80 | 17000 | 44000 | 9400 28000 D D
(ii).  RIVER GHAGHRA:
SL No Sampling point TC FC Category
May, May, May, May, Feb | Mar
2018 2023 2019 2023
1. Barhalganj 13000 | 34000 6300 22000 D D
2. Turtipar 11000 | 44000 | 8400 24000 D D
(iii).  RIVER RAPTI:
SLNo Sampling point TE FE Category
May, May, May, May, Feb | Mar
2019 2023 2019 2023
1. Domangarh 24000 | 28000 | 14000 14000 | D D
p Rajghat 31000 | 40000 21000 24000 D D
30. The water quality report of rivers Ami and Rohini is not uploaded on

the website of the UPPCB. However, on the request of the Oversight

Committee, the water quality report for the month of April 2023 (Annexure-

o
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7) of these 02 rivers has been received from the RO, Gorakhpur which shows
that the water quality was monitored at 03 points (A. upstream before
confluence with Sariya Nala, B. downstream at confluence with GIDA
industrial effluent through Sariya Nala, C. downstream near GKP-VNS road
bridge) on river Ami and at 02 points (D. upstream and E. downstream) on
river Rohini. The comparable data for the year April 2019 is not available. In

fact no other data is available for comparison.

S.No. | Sampling Parameters
point | D.O. | B.0O.D. | C.0.D. | Hardness | T.D.S. | Ca*™*
1 A 6.9 |6.2 58 276 242 200
2 B 56 |20 106 378 278 226
3 C 6.6 |16 70 328 238 |[174
4 D 7.7 |38 36 218 228 | 124
5 E 1.8 | 50 40 242 270 128

For river Ami, all the parameters are showing deterioration while
going from u/s to d/s, which indicates that the Saraiya Nala is contributing to
the pollution of river Ami. Similarly, for river Rohini, all the parameters are
showing deterioration while moving from u/s to d/s suggesting that city is

adding to pollution of this river.

31. As regards successful disposal of hazardous Chromium waste in
Khanchandpur, Rania, Kanpur Dehat, it needs to be pointed out that on
27.09.2019, the Hon’ble NGT had directed the Chief Secretary, UP to dispose
the Chromium dumps scientifically within three months, to impose EC on
polluting units, not to discharge untreated sewage into river Ganga and to
initiate necessary action against the Principal Secretary, Urban Development;
UP Jal Nigam and the State PCB for their illegal action in permitting discharge

of untreated sewage and effluents directly into river Ganga. About 85000

% 21



330

MT of chromium waste lying above the ground level has been disposed of
recently. Water analysis report of 10 different sampling points at the site
after the removal of 85000 MT of Chromium waste reveals that even now at
05 points, the availability of Chromium(0.2mg, 0.1mg. 2.27mg, 0.49mg and
4.60mg per litre) is beyond the permissible limit of 0.05mg/L. A decision
has been taken to excavate the remaining chromium waste estimated to be
10000 MT and dispose them scientifically by September, 2023.

EC of Rs. 280 crores has been imposed on 08 units found to be
responsible for dumping the chromium waste, but so far no recovery has
been made. EC of Rs. 2.56 crores was imposed on the operators of CETP and
STP at Jajmau, Kanpur, but no recovery has been made so far. Out of the EC
of Rs. 2.85 crores imposed against 270 tannery units, Rs. 1.23 has been
recovered from 247 units and Rs. 1.62 crores remain to be recovered. CETP
at Jajmau was to be completed by 31.12.2021 but has not been completed
yet, as a result the untreated used water continues to be discharged into

river Ganga. No action against the officials has been taken so far.

32.  In OA No. 490 of 2019 in re: TS Singh vs State of Uttar Pradesh, which
dealt with discharge of untreated sewage in river Sai at Pratapgarh the
Hon’ble NGT had passed an order on 14.09.2022 directing the State of UP to
deposit Rs.100 crores as EC with the Commissioner, Lucknow in a ring-fenced
account to be utilized as per the directions of the nine-member monitoring
committee headed by the ACS, UD, UP with District Magistrates, Raebareli,
Jaunpur and Pratapgarh and others as members. The committee was to
meet within one month and update the action plan for prevention and
remediation of pollution so as to achieve tangible results within six months in
terms of the norms, failing which further EC was to be levied. The

proceeding of the committee was to be uploaded on the website to enable
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public participation. Water quality of the river was to be monitored regularly.
The committee was also given freedom to take the services of other
departments, experts, institutions, stakeholders for achieving the objectives.
An action taken report was to be filed with the Registrar General of the
Hon’ble NGT within six months.

In spite of several reminders from the OSC, no information has been
provided to it on the compliance of above order, particularly about
depositing the EC, holding meetings of the nine member committee. On
visiting the UPECP portal and website of the Urban Development
Department, and District Pratapgarh, it has come to notice that no
information has been uploaded on any of the websites regarding the
compliance of the above order of the Hon’ble NGT. The website of the
Hon’ble NGT shows that the last report of the State Government in this
matter has been filed on 13.09.2022, suggesting clearly that the report,
which was due to be filed within six months of the order, has not been filed

as yet.

As per the compliance report received from UP Jal Nigam (Urban), the
progress of laying the sewage network was 93% till 31.03.2023. It may be
noted that the timeline for completion of this work was 31.10.2022. It was
extended to 31.12.2022 and then to 31.04.2023 and still the work has not
been completed as yet. As a result, only 5.5 MLD of the sewage is reaching

the STP, which has a total capacity of 8.95 MLD.

The water quality of Sai River is monitored at Unnao and Jaunpur. It
was in ‘D’ category at both the points in May, 2019 and continues to remain

in the same category in May, 2023 also. %/

’)ﬁ,.

23



332

33. For emancipating Hindon, Kali and Krishni rivers from discharge of
Industrial effluent as well as untreated sewage an OA No. 231 of 2014 in re:
Doaba Paryavaran Samiti vs State of UP was filed. The Hon’ble NGT had
issued several directions from time to time in this regard. While disposing the
case vide its order dated 02.02.2021, it expressed its deep disappointment at
State’s failure to take effective steps to control pollution of these rivers and
to prevent hazard to public health. Final directions of the Hon’ble NGT are
reproduced below:

1. The State to now take remedial measures to reinforce the
environmental rule of law for protection of public health and
environment. This would include interception and diversion of
113 untapped drains, the targeted STPs with treated sewage
utilization being completed, recalcitrant industries not
complying with the norms to be dealt with as per the Water,

Air and EP Acts, maintaining the water quality of Kali, Krishni

and Hindon rivers and ensuring water supply to the affected
villages.

2. Further remedial action to be ensured by the RRC in UP with
oversight of the Chief Secretary and further monitoring by the
Secretary Jalshakti.

After this order, the State had to install 03 STPs at Budhana (10
MLD), Muzaffarnagar (22 MLD) and Saharanpur (93.65 MLD), to provide
piped water facility to remaining 23 villages, to tap 121 remaining drains, to
begin bio/phytoremediation of these drains till their tapping, recover the EC
of Rs 8.7 crores imposed on 29 drains and Rs 7.18 crore from the defaulting
industries for the period July 2020 to January, 2021, and to impose further
EC for continued pollution by them. As per the latest report of the UPPCB,
only 10 MLD STP Budhana is under construction having progress of 95%.

There is no information about the progress on remaining action points.
i -
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34.  In May, 2019 the water quality of Hindon river was monitored at 03
points. Water quality at all 03 points was in category ‘E’. Since May, 2022 it is
monitored at 13 points. As per the water quality report of May, 2023, at 11
points, it is in category ‘E’, at 01 it is in category ‘D’ and 01 being dry. DO at
08 points is NIL and at remaining 04 points, it is 1.1, 2.2, 4.3 and 1.4 mg/L
only. Except at 02 points, BOD is above 20 mg/L (range 12-68 mg /L) at all
other points. TC ranges from 35000 to 4.7 lakh MPN/100m!| and FC ranges
from 21000 to 3.4 lakh MPN/100ml.

The water quality of river Kali was monitored at 02 points in May
2019. It was in category ‘D’ at 01 point and in category ‘E’ at another. Since
May, 2021 with the addition of 03 more points, now it is monitored at 05
points. As per the water quality report of May, 2023, at 04 points, it is in ‘E’
category and at 01, it is in category ‘D’. At all 05 points the water quality

remains in the same category over all these years.

35. Lucknow, the capital of the State is situated on the bank of river
Gomti. Presently, in Lucknow city the water quality of Gomti river is
monitored at 08 points. At 03 upper points it is in ‘D’ category while at 05
lower points it is in ‘E’ category. In May, 2019 the water quality of Gomti
river was monitored online at 05 points in its entire course. At 01 point it
was in ‘C’ category, at 03 points in ‘D’ category and at 01 point in ‘E’
category. Since May, 2022 it is monitored at 20 points. As per the water
quality report of May, 2023, at 05 points, it is in ‘C’ category, at 09 it is in ‘D’
category and at 06 it is in ‘E’ category. On all 05 points, where water quality
has been monitored between the year 2019 and 2023, the category of water
remains the same. In May 2022 and 2023 the water quality at 01 points
improved from ‘D’ to ‘C’ and at remaining 19 points remains in the same

category. &
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36.  In the compliance report of the State Government, it has been stated
that 734 ULBs generate 14710 TPD of solid waste in the State of which 10117
TPD is treated. It is strange that at the moment, there are 762 ULBs in the
State but the State Government is reporting only 734 ULBs. It is more
strange that when the State had 651 ULBs, it was reporting the total waste
generated as 14710 TPD; when the number of ULBs went upto 734, even
then the waste generation was reported as 14710 TPD only and now when
the number of ULBs has become 762, the waste generated still continues to
be reported as 14710 TPD. Similar is the situation in respect of liquid waste
generation also. This fact was brought to the notice of the State Government
through the report dated 20.03.2023 of the OSC in OA No. 606 of 2018, yet

the corrections have not been done.

37. In the compliance report, it is also mentioned that about 68% of the
total urban solid waste generated in ULBs is being treated at present and the
facility to treat the remaining quantity will be developed by December, 2023.
Similarly about 25% of the rural solid waste is treated and the facility to treat
the remaining quantity will be developed by March, 2025. As regards liquid
waste, it has been mentioned that the gap in treatment capacity of liquid
waste will be bridged by June, 2025. The OSC will refrain from expressing
any opinion about these assurances. However, it will like to apprise the
Hon’ble NGT of the fact that earlier on several occasions, the State
Government had promised time-bound actions in various cases pending
before it, those time-lines are over, yet the action is not complete and
without holding anyone accountable, the time-lines have been generously

extended and are being extended. Even the reasons for delays are not

shared and explained. %7/
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38. In the compliance report of the State Government, it has been
mentioned that out of approximately 91 lakh tons legacy waste at 75
dumpsites, it has remediated 58 lakh tons till now and the remaining will be
remediated by March 2024. The same progress is mentioned in the report
dated 20.03.2023 of the OSC, which was prepared on the basis of progress
report of February 2023 received from the Department of Urban
Development UP. A list of 48 remaining legacy waste sites alongwith target
dates of completion is enclosed as Annexure-8. It is pertinent to mention
that as per this report 08 more sites having 14.25 lakh tons of legacy waste
were to be cleared by June 2023. No mention of progress in this regard in
the compliance report dt 21.07.2023 of the State Government clearly
suggests that the progress of the disposal of the legacy waste has not been
monitored after February, 2023 at the State level either by the Principal
Secretary or the Chief Secretary. It It has been observed by the Oversight
Committee in its reports that in some cities the existing legacy waste site has
been cleared but simultaneously another mound of solid waste has
developed at other places in the city due to lack of adequate processing
facilities. This situation can be avoided only if the ULBs have adequate
processing facilities for the entire solid waste.

As per the Solid Waste Management Rules and the directions of the
Hon’ble NGT, these sites were to be cleared by 07.04.2021. The Hon’ble
NGT has ordered for payment of compensation of Rs. 10 lakh/month/local
body for population of above 10 lakhs, Rs. 5 lakh/month/local body for
population between 5-10 lakhs and Rs. 1 lakh/month/other local body for
continued failure after 31.03.2020. No detail about imposition of EC against

the ULBs and its recovery has been uploaded on the UPECP portal.
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39.  In the compliance report dated 21.07.2023 of the State Government,
it has been stated that 122 STPs with treatment capacity of 3860 MLD are
operational whereas the latest report received from the UPPCB on
31.07.2023 shows that there are only 113 operational STPs having capacity of
3794.08 MLD. 08 STPs with 78 MLD capacity are not operational at the
moment. It has not been mentioned in the compliance report that out of 113
operational STPs, only 87 are compliant with the norms and 26 are non-
compliant. It is surprising that the progress report up to June, 2023 made
available to the OSC on 31.07.2023 shows the target date of completion in
respect of 11 STPs of 306.5 MLD as April, May and June, 2023 which is
already over but neither the reason for delay has been mentioned nor any
person/agency has been held accountable, nor the target date has been
changed. As per this report, 47 STPs (927.9 MLD) have been shown under
construction and 34 STPs (1353.306 MLD) under tendering process whereas
only 16 STPs (768 MLD) are under tendering process and 18 STPs (585.306
MLD) are at DPR (including revision) stage. As regards STPs under tendering,
although the target date of completion has been mentioned as June, 2025,
but it does not appear to be realistic because construction of STP takes 24
months after the effective date of start. Regarding STPs at DPR stage, nothing
can be said at the moment about their date of completion. A list of under
construction/tendering STPs with reported target date of completion is

enclosed as Annexure-9.

It may not be out of context to mention that the Hon’ble NGT has
ordered for payment of compensation of 5 Lakh per month per STP for
failure to commence the STP after 31.03.2020. For further failure beyond
31.03.2021, the compensation has to be paid at the enhanced rate of Rs 10

Lakh per STP per month. Similar scale of compensation is applicable to the

Vi '
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non- operational and non-compliant STPs also. No such compensation is
reported to have been levied on the ULBs for their failure to establish the

STPs and in-situ remediation of drains.

40. In the compliance report dated 21.07.2023 of the State Government,
it has been stated that the effective functioning of the monitoring
mechanism has resulted in overall improvement in air quality. A copy of the
report of the CPCB dated 12.06.2023 has been enclosed in support. On
perusal of this report, it comes to light that out of 42 Million Plus Cities
(MPCs), in the country 10 (24%) have not qualified for receiving funds under
Fifteenth Finance Commission Grant for Ambient Air Quality due to poor
performance. UP has total 07 MPCs, out of which 03 (Lucknow, Ghaziabad
and Meerut) have not qualified for funding which 43%, almost double the
national deprivation rate. The AQls for December 2022, for these cities are
in poor category (208.101, 275.485 and 220.01 respectively). Similarly, four
other cities of UP, namely, Jhansi, Noida, Anpara and Gajraula have also not
qualified for receiving funds due to poor performance. The compliance
report of the State Government does not mention as to how it is going to

financially assist these cities in improving the ambie{lt air quality there.

W an
Wy Mfs
W 3 \O " @

(Anant Kumar Singh) (Justice SVS Rathore)
Member, Oversight Committee Chairman, Oversight Committee

August 10, 2023

Annexures: As above
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Minutes of the meeting held by Chief Secretary, Government of U.P. with the Oversight
Committee, NGT, UP on 29.06.2023 in compliance of directions issued by the Hon'ble NGT

vide order dated 30.11.2022 in MA No. 91/2022 (Q.A. No. $70/2018) Atul Singh Chauhan
Vs. MoEF&CC & Ors.

1. Hon'ble NGT passed order dated 30.11.2022 in MA No. 91/2022 (O.A. No. 670/2018)
Atul Singh Chauhan vs MoEF&CC & OQrs. in the matter of functioning of Oversight Committee
in the State of Uttar Pradesh after considering an application filed by the State of Uttar
Pradesh. The operative portion of the order dated 30.11.2022 is reproduced below:

..... "5, it is now stated by the State that the Committee has monitored compliance
of environmental issues in the last three years but in the changed situation, the State itself is in a

_ posi tion to effectively monitor compliance of all environmentai issues by its own mechanism.

6. While stringent monitoring of compliance of environmental narms remains a
chailenge, Tribunal appointed Oversight Committee cannot be in perpetuity. Thus, while placing on
record our appreciation for the work of the Oversight Committee, we can have no objection to the

request of the State to evolve its own mechanism.

7. Accordingly, the Chief Secretary, UP may interact with the Committee for
modalities to take over its work by a suitable mechanism, giving reasonable time to the Committee

for the transition. " ...........

2, In compliance with the Hon'ble NGT arder dated 30.11.2022, a meeting was held
by Chief Secretary, Govt. of U.P. in his chamber with the Chairman and Member of Oversight
Committee on 29.06.2023 for chalking out the modalities of transition of the work of the
Committee to the Monitoring Mechanism developed by the State. Secretary, DoEF&CC (Mr.
Ashish Tiwari) and Member Secretary, UP Pollution Control Board {Mr Ajay Kumar Sharma)
were also present.

3. Chief Secretary apprised the Oversight Commitiee about the three tier Monitoring
Mechanism functioning effectively under his supervision in the State. He briefed the
Oversight Committee in detail about the monitoring mechanism through different
committees which include District Environmental Committees at the District Level under the
chairmanship of District Magistrates; and three thematic monitoring committees at the State
Level namely Air Quality Monitoring Committee under the chairmanship of the Additional
Chief Secretary, Environment, Forest and Climate Change; Waste Management Committee
under the chairmanship of Principat Secretary, Urban Development and River Rejuvenation
Committee under the chairmanship of Agriculture Production Commissioner. These
committees are functioning and are regularly monitoring the implementation of the Orders
of Hon'ble Tribunal along with other Environmental Compliances in the State. Chief |
Secretary, Government of U.P. informed that he also monitors important environment
related matters and the orders passed by Hon'ble NGT from time to time. The three tier
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Monitoring Mechanism is fully established in the State and is functioning effectively. The
status of compliance of various orders passed by Hon'ble NGT is being very effectively
monitored through this mechanism.

4, Chief Secretary further informed the Oversight Committee that this three tier
Manitoring Mechanism has resulted in various positive trends in environment. As a result of
effective monitoring through this mechanism, overall improvement of Air Quality has been
observed in most of the Non-Attainment Cities. It has resulted in bridging the gap of
generated solid waste and its disposal. The gap of sewage generation and its effective
disposal has been reduced in time bound manner which has resulted in improvement of
river water quality in various stretches of river Ganga and its tributaries. During this period, a
milestone has been achieved in Khanchandpur, Rania, Kanpur Dehat, where around 90,000
MT Chromium Waste lying illegally for nearly five decades was successfully lifted and
disposed off scientifically through existing Common Facilities. This has resulted in
improvement of ground water quality of that area. This is the first of its kind work in the
Country where such a huge quantity of hazardous Chromium Waste has been successfully
disposed off in record time.

5. Oversight Committee apprised the Chief Secretary, Government of U.P. that according
to the order of Hon'ble Tribunal, the alternative mechanism has to be effective and credible,
and decision in this regard has to be taken by the Hon'ble Tribunal. Therefore, if the
alternative mechanism is shared with it in writing, it will send the same to the Hon'ble NGT
for final order in this regard. On this, Chief Secretary stated that Hon'ble Tribunal has
directed Chief Secretary, Government of U.P. to interact with the Committee for modalities
to take over its work by a suitable mechanism, giving reasonable time to the Committee for
the transition. After discussing about the reasonable time for transition, it was firmed up
that 45 days are adequate for the smooth transibon. It will give adequate time to the
Committee to wind up its activities and handover all heads to the Department of
Environment, Forest & Climate Change. It will also give opportunity to State Pollution
Control Board to lay off the outsource personnel and get hoid of all the official assets.

é. Hence, it was informed to the Committee that in compliance of the direction of
Hon'ble Tribunal dated 30.11.2022, and in view of the three tier Monitoring Mechanism was
effectively working in the State, it will completely take over and look after all the work of
Oversight Committee with effect from 01.09.2023. Chief Secretary directed the Department
of Environment, Forest and Climate Change, Governmeﬁt of Uttar Pradesh to receive official
records along with office equipments, furnitures and building space etc. from the Committee
within this time. Uttar Pradesh Pollution Control Board was directed to serve appropriate
notice to office staff of the Committee, if necessary, for discontinuing their services from
01.09.2023.
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7. Chief Secretary informed the Committee that the State Government will file its
application before the Hon'ble NGT and copy of the same will be sent to the Committee.

8. The meeting concluded with expressing gratitude to the Oversight Commitiee for
providing guidance {o the State in ensuring effective implementation of the Orders of
Hon'ble NGT during the last 3 years.

Signed by 771w fig
Date: 13-07-2023 13:11:56

Reasog‘,@mrgqngh )

Addl. Chief Secretary.

Government of Uttar Pradesh
Environment,hf%{est & Climate Change Section-7
Letter No. 345781-7-202-44{Writ)/2016
Lucknow : Dated : |3 July, 2023

Copy to:-

1. Agriculture Production Commissianer, Uttar Pradesh Lucknow.

2. Principal Secretary, Urban Development Department, GoUP.

3. PPS to Hon'ble Chairman, Oversight Committee, NGT, Uttar Pradesh Lucknow.
4, PS to Chief Secretary, Gavernment of Uttar Pradesh.

5. Member Secretary, U.P. Poilution Control Board, Lucknow.
6. Guard file,

{ Manoj Singh )
Addl. Chief Secretary.
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Actionable Points of the cases as per the direction of the Hon’ble NGT

S.No

Case

Issues/Actionable Points

OA No.
94/2022 with
OA No.
41/2020 In Re:

Issue: The main issue in this matter was the violations of environmental norms in
maintaining the ponds at Kadaura, District Jalaun, UP.

Last Order: The case was disposed of vide order dated 21.12.2022.

Actionable Points as per the directions of the Hon’ble NGT:

Pushpendra 1. To establish a MRF center by 20.10.2022.

Kumar Vs. 2. To continuously monitor the water quality of the pond by the UPPCB.
Nagar 3. Take measures to prevent pollution, protect the ponds by removing
Panchayat, encroachments.

Kadaura 4. To prevent dumping and burning of waste.

(Jalaun) 5. Recover/utilize EC for restoration measures.

2. |0A No.| Issue: The applicant alleged that due to unauthorized operation of marriage halls,
102/2019 In| nursing homes, clinics, hospitals, commercial complexes, hotels and other
Re: Ashish| commercial establishments without requisite prior NOC/Consent to Operate from
Kumar Dixit Vs.| the Uttar Pradesh Pollution Control Board (UPPCB) in the Districts of Banda,
State of U.P.| Mahoba and Chitrakoot.

&Ors. with| Last order: The case was disposed of vide order dated 09.02.2021.
regard to| Actionable points as per the directions of the Hon’ble NGT:

violation of the
Air (Prevention
and Control of|
Pollution) Act,
1981, The
Water
(Prevention
and Control of|
Pollution) Act,
1974, and The
Environment
(Protection)

Act, 1986,
Biomedical
Waste
Management
Rules, 2016
and Solid
Waste
Management
Rules, 2016
(Banda)

1. Tolevy EC on all the 23 ULBs who have not established Municipal Solid Waste
Treatment Facility (MSWTF) so far, for violation of MSW Rules at the rate of
Rs. 10 lakh per month per local body for population of above 10 lakhs, Rs. 5
lakh per month per local body for population between 5 lakhs and 10 lakhs
and Rs. 1 lakh per month per other local body till compliance.

2. UPPCB has to serve closure notice to all the unauthorized and non-complying
unites/establishments which have not regularized their defects within 45 days
of timeframe or running without proper consent under the Air/Water Act.

3. UPPCL has to disconnect electricity connections of all the defaulters within 30

day of the closure order issued by UPPCB.

Impose EC on non-compliant units/establishments and ensure its realization

within a month, failing which take steps in accordance with law as well as

initiate prosecution in case of further delay.

5. The Commissioner, Chitrakoot has to conduct enquiry in this regard against
the executing officers and ensure compliance of Hon’ble NGT directions.

6. UPPCB has to check and approve environment restoration plan and provide a
copy of the same to Hon’ble NGT with a copy to Oversight Committee.

7. The District Magistrate and the Chairman of State Ground Water Authority
must enforce the requirement of obtaining a No Objection Certificate (NOC)
for groundwater extraction in commercial complexes.

8. Adhere to the directives of the Hon’ble NGT issued on 20.07.2020 in O.A. No.
176 of 2015 “There must be no general permission for withdrawal of
groundwater, particularly to any commercial entity, without environment
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impact assessment of such activity on individual assessment ua;4£
cumulative terms covering carrying capacity aspects by an expert committee”.

OA No.
326/2018 In
Re: Shailesh

Singh Vs. State
of U.P.

(Bulandshahar)

Issue: The case is related to illegal operation of slaughter-houses in Khurja,
Bulandshahar District, Uttar Pradesh, discharging effluents into the groundwater,
drains, rivers and extracting groundwater without any lawful authority.

Last Order: The case has been disposed of vide order dated 18.01.2021.
Actionable points as per the directions of the Hon’ble NGT:
1.

The State PCB to take action as per law for the compliance of laid down norms
also furnish its action taken report to the Oversight Committee. As per the
Inspection report dated 10.08.2021 by the UPPCB all three units were non-
operational during the inspection and Gram Pradhan Barauli was informed that
if any kind of polluted/coloured effluent wasfound to be disposed of by 03
slaughter houses in Mundakheda Drain, then the information should be
givenimmediately to the UPPCB.

The Nagar Palika Parishad,Khurja has been given 1.5 hectares land available for
dumping ground and processing plant in village Agoura. After the construction
of the processing plant, about 10,000 tonnes of solid waste collected in the
field of Rafaheam School on the bank of Landas pond will be gradually
disposed of.

OA No.| Issue: Remediation and rejuvenation of critically polluted stretches of rivers
116/2014 In| Ghaghra, Saryu, Ami, Rohini and Rapti and Ramgarh lake.

Re: Meeral Last order: The case was disposed of vide order dated 13.09.2022.

Shukla Vs.| Actionable Points as per the directions of the Hon’ble NGT:

Municipal 1. The project work for tapping of 16 untapped drains falling in river Saryu and
Corporation construction of 33 MLD STP to be done by Oct 2024.

Gorakhpur 2. Vegetation development on the embankments of these drains on river Saryu to
&Ors. be done.

(Ayodhya)

OA No.|lssue: The case is related with contamination of groundwater due to Arsenic and
384/2019 Injavailability of clean drinking water.

Re: Mrs. Sunita
Pandey &Anr.

Last Order: The case has been disposed of vide order dated 01.02.2021.

Actionable points as per the directions of the Hon’ble NGT: the following

Vs. Union of
India &Ors.

(Related to 20
districts of the
State including
Balrampur and
Sant

Nagar)

Ravidas

directions were given to the concerned departments.
UP Jal Nigam:

e To dismantle the hand pumps of affected areas.

e To conduct annual surveys of affected areas.

Panchayati Raj Department:

e To ensure the involvement of villages in the implementation of projects

regarding availability of clean drinking water.
To spread awareness about the rooftop rain water harvesting system with
UPPCB.
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State Government: To allocate extra budgetary provisions in MNREGA for water
harvesting schemes in Arsenic affected area.

Agriculture Department: To explore the possibilities of cultivating Arsenic
resistance varieties to reduce the impact of arsenic on food chain.

UPPCB: To explore and develop the filtration system for groundwater and bio-
phytoremediation for arsenic treatment as well as Biochar as soil amendment and
sorption of heavy metals in the soil.

Chief Secretary UP: To sort out interdepartmental responsibilities and ensure the
compliance, as well as compile the relevant data and place it on a common portal
for future reference.

CPCB and SPCBs/PCCs:
contaminated sites.

To give emphasis on remediation of identified

MolS: To explore the possibility of rain water harvesting systems.

343

OA No.
128/2021 In
Re: Saurabh
Tiwari Vs.

Union of India
&Ors.
[SantRavidas

Issue: Rejuvenation and restoration of Varuna and Assi rivers.

Last order: The case was disposed of vide order dated 23.11.2021.

Actionable points as per the directions of the Hon’ble NGT:

The Hon’ble NGT had constituted an Executive Committee headed by the District
Magistrate to execute the Action Plan submitted by the joint Committee for

restoration and rejuvenation of Varuna and Assi River, Varanasi and a Supervisory
Committee headed by the Commissioner, Varanasi to supervise and monitor the

Nagar progress every quarter. As per the action plan, actionable points are as follows:
(Bhadohi)] 1. Desilting work on Dhoraira and Basti/Naya Bazar drain on Varuna River,
Burbuspur and Chauri drain on Morwa Rivers to be done.

2. Vegetation development to be done by the Forest Department, Bhadohi on

the embankment of these drains.

OA No.| Issue: The applicant alleged that remedial actions should be taken against the
324/2016 In| pollution being discharged by the polluting industries in Kosi river in Rampur
Re: Shailesh| district, Bhella river in Muradabad as they are tributaries of River Ramganga which
Singh Vs. State| is a tributary of River Ganga.
of U.P. &Ors.| Last order: The case was disposed of vide order dated 18.03.2021.
With OA No.| Actionable points as per the directions of the Hon’ble NGT:
361/2017 In 1. M/s RadicoKhaitan Ltd.:
Re: Dr. Tanzeen a. To comply with the environmental norms regarding restricting their
Fatima Vs. groundwater extraction,
Ministry of] b. Calculate their actual water requirements,
Environment c. Strict monitoring of the legible parameters to quantify the recharging
and Forests & of the underground water through rainwater harvesting.
Climate Change d. Develop thick forestry on the land become available after removal of
&Ors. with the lagoons or other open areas.
regard to e. Develop adequate covered area for bio-composting in accordance with
Water the amount of spent wash being generated in the unit
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(Prevention
and Control of|
Pollution) Act,
1974

f. Cover the composting area and make provision for leachate colleﬁ.n4_4

g. CGWA has to calculate the water charges after expiry of NOC and
UPPCB has to recover the entire price money received in respect of
alcohol/products generated by the industry during the period of the
CPCB closure order, i.e., between 17.02.2019 to 11.05.2019 as EC.

(Rampur) 2. M/s Damya PJ Food Private Limitedand M/s Varun Steel:
a. Obtain NOC for withdrawal of groundwater.

3. Ensure all the drains are free from any industrial encroachments and are
free to flow in their natural course.

4. Independent Government agencies to quantify the actual requirement of
underground water of each industry.

5. Maintain verifiable records of ETP waste and other solid waste generated
as well as its disposal.

6. Do not permit any additional pump with loose connection as stand-by at
ETP of any of the industry.

7. Complete the de-silting of drains and transport the removed silt to a safe
identified place.

8. Conduct afresh Joint inspection of all 86 GPI industries.

9. Initiate performance guarantee wherever timelines have been fixed for
works to be undertaken by industries, as a condition of revocation.

10. UPPCB has to provide an action taken report periodically to the Chairman,
CPCB and the CPCB will suggest further remedial actions.

11. UPPCB has to recover compensation already assessed by taking suitable
coercive measures which also includes closure of the unit.

12. UPPCB and other statutory regulators have to be vigilant to prevent any
adverse impact on the water quality of River Kosi, Dhela, Bhella, Ramganga
and finally on Ganga, which will be overseen by the CPCB and NMCG also.

OA No.| Issue: The applicant alleged that air pollution is being caused by M/s Jublient
107/2019 In| Industries Ltd., Gajraula, Amroha. The industry has also dug a tubewell extracting
Re: Shah Alam| groundwater as well as discharging chemicals and emitting gases in the air as a
Vs. State off result affecting the health of the inhabitants of the village.
U.P. with| Last order: The case was disposed of vide order dated24.03.2021.
regard to| Actionable points as per the directions of the Hon’ble NGT:
violation of] 1. Obtain NOC for withdrawal of groundwater.
environmental 2. Reduce their freshwater consumption in cooling towers through increasing
norms. the recycling of waste water /condensate after proper treatment.
3. Install display board at each piezometer wells. The SGWA has to calibrate
(Amroha) and seal all the piezometers installed on the site of the industry. Daily
recording of piezometric readings and online monitoring of piezometers be
done by SGWA/ CGWA. Recording should only be conducted by authorized
individuals, excluding any personnel affiliated with industries.
4. Restrict the production capacity to 133 KLD in place of 183 KLD in Monsoon

season as the covered bio-compost area was inadequate, as well as RO and
incinerator are operational at the designed capacity.
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5. The raw and concentrated spent wash storage tanks of the unit are b%ﬂ_\‘s
the permissible limits of the CPCB, they must be resized to concentrate
only the raw and concentrated spent wash equivalent to 30 days
production and 30 days volume used in bio-composting, respectively.

6. Retrofitting /replacement of incineration boiler be done to operate at the
designed capacity of 11.5KL/hr.

7. Install online mass flow meter with totalizer at outlet of MEE after 3™ stage
and utilize the outflow of the outlet for bio-composting. Connect the online
mass flow meter to the CPCB and SPCB servers.

8. The concentrated spent wash should not be used directly for bio-
composting as it has more than 40% total solids. It must be stored in
existing lagoon and then use for bio-composting.

9. Use the 3™ stage MEE concentrate with 30% total solids for bio-
composting.

10. Use the 5™ stage MEE concentrate with total solids concentration beyond
50% for incineration (slop boiler).

11. Install online mass flow meter on pipeline of concentrated spent wash
going to the lagoon to detect any leakage during the conveyance from MEE
to lagoon.

12. Create additional covered area to store ready bio-compost and press mud.

13. Submit Water Audit Report within next 3 Months inter alia certifying the
minimum water requirements of the industry.

14. Submit EIA by an MOEF accredited agency/NEERI/IIT in the next three
months.

15. Ensure fulfillment of all conditions to the satisfaction of Pollution
Regulators.

16. The SPCB/UPPCB has to modify its conditional revocation order dated
30.06.2020 to the effect that restoration will be effective from the date
when the conditions have been fulfilled and fulfillment of these conditions
is verified by a Joint Inspection of CPCB and UPPCB.

OA No. 909 of| Issue: The applicant alleged that collection of garbage was not done from
2018 In Re:| Indirapuram, Vasundhara and Vaishali which is being dumped at Shakti Khand.
Confederation | Last order: The case was disposed of vide order dated 06.09.2022.

of Trans| Actionable points as per the directions of the Hon’ble NGT:

Hindon RWA’s|1. Impose an Environmental Compensation (EC) of Rs 200 Crores on Ghaziabad
Ghaziabad Vs. Development Authority(GDA)and Ghaziabad Nagar Nigam (GNN).

u.P. State[2. Allocate the liability for the EC payment with 75% on GNN and 25% on GDA and
Pollution ensure that both GNN and GDA deposit the amount with the District
Control Board Magistrate of Ghaziabad within two months.

&Ors. with|3. Deposit EC to a dedicated account specifically designated for the purpose of
regard to Solid funding remediation activities, in accordance with the action plan jointly
Waste devised by a collaborative committee consisting of the CPCB, State PCB, and
Management the District Magistrate. This Committee will work in conjunction with Nagar
Rules, 2016 Nigam and Development Authority to ensure the implementation of the action
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(Ghaziabad)

plan's remedial measures within the prescribed period of six months. 346

4. The Divisional Commissioner of Ghaziabad was to oversee the comprehensive
action plan on a monthly basis in collaboration with the GDA and GNN.
Additionally, efforts to enhance treatment capacity for solid and liquid waste
are required to becontinuously pursued, subject to periodic evaluation by the
Additional Chief Secretary of Urban Development, U.P., conducted every two
months.

5. Ensure that all STPs are brought into operational status adhering to the norms
as none of the STP was complying with the norms except for one. Emphasize
on reuse of treated water from the STPs.

6. Establish dedicated MSW processing facilities with the aim of addressing the
accumulated waste at various legacy dump sites. Prioritizing the remediation of
a specific site located in Galand Village, spanning an area of 33.108 acres,
manage solid waste of approximately 20,000 MT situated along the pipeline
road as well as waste deposits on privately owned unused brick kiln site.

7. Tapping of 10 drains discharging sewage into river Hindon.

10.

OA No.
209/2019 In
Re: Fatmi Vs.
District
Administrate,
Ghaziabad
&Ors. with
regard to Solid
Waste

Issue: The applicant alleged that illegal dumping of garbage is being done by Nagar
Palika, Loni, District Ghaziabad and non-compliance of the SWM Rules, 2016.
Last order: The case was disposed of vide order dated02.03.2021
Actionable points as per the directions of the Hon’ble NGT:
1. Construct Materials Recovery Facility (MRF) located at
KasimViharPanikiTanki, Nagar Palika, Loni
2. Construct Solid Waste Management (SWM) Plant located at Mirpur Hindu
Nagar Palika, Loni

3. Remediate Legacy waste form old dumping site located at Ahmad Nagar

Management Navada, Nagar Palika, Loni.
Rules, 2016 4. Construct buffer zones around each and every waste treatment facility
5. Remediate Khodamakanpur solid waste dump site (located in front of

(Ghaziabad) KhodaMakanpur police station)

11. |OA No.| Issue: The applicant alleged that the discharge of Industrial effluent in rivers is
231/2014 In| negatively affecting the surface water (Kali, Krishni and Hindon Rivers) and
Re: groundwater in the region.
DoabaParyavar | Last order: The case was disposed of vide order dated 02.02.2021.

an Samiti Vs.

Actionable points as per the directions of the Hon’ble NGT -

State of UP|1. Interception and diversion work for tapping of 121 untapped drains, to be
&Ors. done. Bio/phytoremediation of these drains to be ensured till their tapping.
2. The water quality of Kali, Krishni and Hindon rivers to be maintained as per the
(Ghaziabad) prescribed standards.
3. Construction of 03 STPs viz., Budhana (10 MLD), Muzaffarnagar (22 MLD) and
Saharanpur (93.65 MLD), to be done.
4. Recovery of EC of Rs 8.7 Cr imposed on 29 drains and 7.18 Cr from the
defaulting industries to be done.
5. Piped water supply to be ensured in 23 villages.
12. |0OA No.|lssue: The case is related with the remedial action against pollution caused in the
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518/2016 In
Re: Ashwani
Kumar Vs.
State of U.P.
&O0rs.

(Ghaziabad)

operation of slaughter houses/tanneries operated by the Respondents.

347

Last Order: The case has been disposed of vide order dated 05.07.2021.
Actionable points as per the directions of the Hon’ble NGT:

1. To constitute a four-member joint Committee of the CPCB, State PCB, CGWA
and DM Ghaziabad which may visit the site within one month and prepare its

report within one month thereafter.

2. As per the report of the joint Committee (revealed on 01.11.2021), all

slaughter-houses need to comply with the norms to operate in which 04 non-

operational units need to take permission from the UPPCB before starting

operation and from CGWA for the abstraction of groundwater remaining 04

operational units need to comply the following points.

M/S International Agro Foods Pvt. Ltd., shall install PTZ Camera to be
monitored by the UPPCB.

M/s Al-Nasir Exports Pvt. Ltd., doesn’t have any irrigation management
plan, it has no valid permission from CGWA, to abstract groundwater. The
unit does not have any irrigation plan and this unit shall install PTZ camera.
M/s Triysah Enterprises has no valid permission from CGWA, no irrigation
management plan has been prepared till the moment.

M/s Karan Frozen Foods, doesn’t have any irrigation management plan till
date.

13.

OA No.
648/2019 In
Re: M/S
Hindon Resort
Pvt. Ltd. &Anr.

Issue: Remedial action against pollution at Indirapuram Ghaziabad on account of

non-functioning of the STPs operated by the Ghaziabad Nagar Nigam (GNN),
Ghaziabad Development Authority (GDA) and UP Jal Nigam.

Last order: The case was disposed of vide order dated 17.02.2021.
Actionable points as per the directions of the Hon’ble NGT:

Vs. Ghaziabad 1. Upgrade the STP at Indirapuram from Up Flow - Anaerobic Sludge Blanket
Development Reactor (UASB) to Sequencing Batch Reactor (SBR) technology.
Authority  Vs. 2. To ensure strict timelines for depositing the EC by the departments by
Ors. UPPCB
3. To resolve the issue of furnishing performance guarantees among UP Jal
(Ghaziabad) Nigam and Ghaziabad Nagar Nigam and ensure compliance by Urban
Development Department.

4. To launch special drives to identify industries that neither have proper
access to CETPs nor are having their own STPs and ensure effective
enforcement action against them by UPPCB along with UPSIDC.

5. Notify specific timelines for delivering treated water to industries.

6. Instruct industries to register with ULBs (Urban Local Bodies) to avail
treated water facility.

7. The GNN, UP Jal Nigam and UPSIDC, to take remedial action in coordination
with each other and the District Magistrate, Ghaziabad, to facilitate inter-se
coordination by holding joint meetings as and when necessary.

8. Toinitiate phyto-remediation on all the drains.

14. |0OA No.| Issue: This case is related to the remedial action against illegal sand mining in the
670/2018 In| river bed of River Yamuna in Prayagraj district.
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Re: Atul Singh
Chauhan Vs,
MOEF&CC and
Ors.with

regards to the
illegal sand

mining in the
bed of river
Yamuna,
Prayagraj

Last Order: The case was disposed of vide order dated 18.03.2021. 348
Actionable points as per the directions of the Hon’ble NGT:

1.

Vi.

Vii.

10.

11.

ii. Toimprove the condition of surveillance and enforcement figures.
iii. To inspect the mining operations and regular patrolling by the police.

The Directorate of Mining and District Administration to enquire into all cases
of illegal mining and take stringent legal action against the guilty.
To address the issue of monitoring gaps in illegal mining the following points
need to remedy the situation:
To verify the amount of sand extracted, install CCTV cameras at mining
points.

To lodge FIR/FIRs in case of any illegal mining.
The DM and the SP to carry out the surprise checking in order to stop illegal
sand mining.
To augment the fixed accountability for the laxity of the monitoring of illegal
sand mining in district Prayagraj.
To monitor the illegal sand mining with drones, aerial surveys, ground
surveys through dedicated task force at the district level/tehsil level.
To evolve a standard formula for imposing compensation for the damage to
the environment from illegal mining and an effective mechanism for the
realization of recovery.
Grant of lease should be on objective criteria basis (like deposition and
replenishment of sand, areas of erosion, distance from infrastructural
structures) for which a baseline Detailed Survey Report (DSR) would be
necessary.
To take steps regarding Geo-fencing of sites, their physical demarcation,
allotment of geo-coordinates to all the pillars near the storage godowns
which are at least 5 kms away from the river bank.
To ensure that the actual mining activity conforms to the approved Mining
Plan and Environment Management Plan (EMP).
To empanel the Environment Department with standard terms for preparing
environmental restoration plans including some experts/reputed institutions
which would be utilized by the Mines Department on a regular basis.
To ensure that E-surveillance through UAVs/Remote Sensing is carried out at
the mining site as per the approved mining plan and no illegal mining,
detrimental to the environment, takes place.
To organize night-surveillance of mining activities through night-vision drones
at the district level.
To amend the Rules/regulations of the Forest Act/Rules and the collected
amount would be remitted to UPPCB/PCCs for being utilized for restoration of
environment.
To comply with the provisions of EIA Notification 2006, Sustainable Sand
Mining Guidelines, 2016; The Environmental Protection Act (EPA), 1986; The
Water (Prevention and Control of Pollution) Act, 1974; The Air (Prevention
and Control of Pollution) Act, 1981 and Regulations of Central Ground Water
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Authority regarding the mining activity. The Principal Secretary, N#hing Y

Department to take steps for amendment of rules so that the Courts may
order the fine as ordered by the Hon’ble NGT.

The Chief Secretary to ensure compliance of Sand Mining Guidelines and take
periodic review.

To inspect the districts of Kanpur Dehat, Fatehpur, Chitrakoot and Kaushambi
regarding prevention of illegal sand mining/transportation/overloading.

To establish a Police Chowki in Village Baswar, P.S. Ghoorpur

To obtain Environmental Clearance from the UPPCB regarding 83 Silica Sand
Mining Plants (SSMPs) as per the Provisions and Regulations of CGWA and to
issue recovery certificate for realization of the same.

To develop Green Belt area in the district.

12.

13.

14.

15.

16.

15.

OA No.
360/2019 In
Re: Shri Nath
Sharma Vs.

Union of India
&Ors.

(Related to all
19 districts of|

the State
where no
meeting was

held as per the
Compliance of
the State)

Issue: The case is related to preparing the District Environment Plans in all the
States/ Union Territories followed by State Environment Plans and finally National
Environment Plan which will be an aid for environment protection, public health and
establishment of environmental rule of law in the country.

Last Order: The case has been disposed of vide order dated 17.01.2023.
Actionable points as per the directions of the Hon’ble NGT:

than 50% of the items, the indicative template has been copied and pasted once

this exercise through hand-holding workshop have not been paid heed to. The

The DEMPs prepared by all the districts and the consequent State Environment
Plans suffered from a plethora of serious inherent shortcomings. The Oversight
Committee had randomly selected 02 districts (Bareilly and Kanpur Nagar) and the
State Environment Management Plan for scrutiny and listed those shortcomings in
detail in its report dated 12.01.2023 submitted to the Hon’ble NGT. After a lot of
persuasion, now the revised DEMPs of all the 75 districts have been uploaded on
the web portal. On re-examination of the revised DEMP of Kanpur Nagar, it is
observed that it continues to suffer from more or less same shortcomings. In more

again ignoring the previous observations in this regard. It appears that the
recommendations of the Oversight Committee for assisting the district team in

DEMP is going to be the foundation stone of the future endeavours of the State of
UP in protecting and preserving the environment.

16.

OA No. 606 of|
2018 Re:
Compliance of

In

Municipal
Solid  Waste
Management
2016
other

Rules,
and
environmental
issues

Issue: This case is regarding solid and liquid waste management being monitored

as per orders of the Hon’ble Supreme Court dated 02.09.2014 in Writ Petition No.

888/1996, Almitra H. Patel vs. Union of India &Ors., (with regard to solid waste

management) and order dated 22.02.2017 in W. P. No. 375/2012, reported in

(2017) 5 SCC 326, Paryavaran Suraksha vs. Union of India (relating to liquid waste

management).

Last Order: Last order was dated23.03.2023.

Actionable points as per the directions of the Hon’ble NGT:

1. The Chief Secretary is to take remedial measures to ensure the compliance of

SWM Rules considering the statutory timeline as directed vide judgment of
the Hon’ble Supreme Court dated 22.12.2016. Similarly, to ensure the

(Related to all

timeline for setting up sewage management systems including CETPs as
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19 districts of
the State
where no
meeting was
held as per
the
Compliance of
the State)

2. The Chief Secretary to evolve the mechanism for fixing the accountability of

3. The Chief Secretary, UP to ensure:

4. To set a ring-fenced account (Rs. 5,000/- crore) and compensation to be

5. To maintain the Community compost pits and to ensure that compost is

6. The CPCB in consultation with the UPPCB and Municipal Corporation work out

7. To set up the Plastic waste and C&D waste processing plants to ensure that

8. To make immediate efforts for ensuring connectivity with STPs having present

9. To supervise the working of the UP Jal Nigam and to effectuate the mandate

directed vide judgment dated 22.02.2017. 350

erring officers for delay beyond the binding timelines within six months.

i. The State Government to grant financial and administrative sanctions for the
remaining projects in the next six months and the Chief Secretary to submit a
six-month schedule for the allocation/release of funds for all the projects in
six months thereafter and monitor its execution on a monthly basis.

ii. The Principal Secretary, Urban Development UP and Jal Shakti Department to
ensure that all the completed STPs and CETPs.

iii. All STPs to be constructed in the future must include sewage collection
network in the projects.

iv. To create a mechanism to advise and guide the District Magistrates to use the
forum of DEC or Special Task Force (STF) for effective management of solid,
liquid and other wastes affecting the environment adversely.

v. The UPPCB to initiate/finalize action in the management of solid and liquid
waste in a time-bound manner as well as recover the EC.

vi. The Urban Development Department to ensure that the Model Bye-laws be
adopted by the ULBs.

vii.The State Government to make the UPECP web portal accessible to the public
and to invite their suggestions/observations/complaints about the
implementation.

viii. The Principal Secretary, Urban Development Department to ensure that 83
new ULBs receive adequate funds for becoming compliant with
environmental laws in every respect.

levied for the past violation for discharge of untreated sewage. But the State
has already allocated extra funds in this regard.

produced as per the standards and fully utilized. To set up the standardized
designs for compost pits and bio-gas plants at town and village levels as well
as to provide the service providing extension/facilitation centers at District
and Tehsil levels.

environmentally safe methods/options for their use within one month.
bio-medical, hazardous and e-waste are not co-mingled and treated with the
solid waste as well as to consider the guidelines of the wastes issued by
theMinistry of Housing and Urban Development(MoUD), Gol titled “Waste to
Wealth” on 02.10.2017 under SBM.

treatment capacity of 3860 MLD and proposed STPs.

of the order dated 20.03.2023 (in para 46) with regard to the speedy setting
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10.

11.

12.

13.

14.

15.

16.

17.

18.

/
up of systems, meeting standards, enhancing functional capacity and ﬁﬁ_
utilization of treated sewage as well as to hold first review meeting within one
month. The Chief Secretary to monitor the violations in the cases mentioned
in para 46 of the Hon’ble NGT’s order dated 20.03.2023.

To monitor the issues related to the compliance of STPs with standards and
utilization of treated sewage and to develop a centralized mechanism at the
State level within a month instead of high costed STPs in small population
towns/villages, oxidation ponds and other low cost.

The Chief Secretary to organize orientation/interaction programs on a regular
basis to deal with environmental issues at the district level/institutional level.
The MoUD to review the utilization of capacities of STPs established and the
utilization of treated sewage.

The MoUD with MoEF&CC and CPCB to oversee the applicability of standards
for STPs based on the mode of disposal.

The MoUD with the Ministry of Agriculture and the Ministry of Chemical and
Fertilizer to maximize the use of treated sewage and compost as well as to
review subsidy policy.

The Ministries of Power and Non-Renewable Energy (MNRE) to expedite the
process of establishing waste-to-energy projects and lay down rolling plan.
The CPCB and MoEF&CC to issue directions on the management of reject out
of bio-mining processes of legacy waste to avoid haphazard
disposal/dumping.

The Chief Secretary to set up a centralized single window mechanism for
planning, capacity building and monitoring of waste management at the
State/District levels.

To constitute the State Level Monitoring Mechanism under the Chief
Secretary and the District Level Monitoring Mechanism under the District
Magistrate for monthly review (from 01.03.2023).

17.

OA No.
176/2015 In Re:
Shailesh  Singh
Vs Hotel
Holiday

Regency,

Moradabad &

Issue: The case is related to the extraction of groundwater by 05 Hotels without
having any permission from CGWA for commercial purpose causing degradation of
groundwater table and contamination of ground water. Subsequently, the issue
was extended to the entire country since this problem was being faced by people
throughout the country.

Last order: The case was disposed of vide order dated 25.02.2022.

Actionable points as per the directions of the Hon’ble NGT —

Ors.

(Related to all
19 districts of
the State
where no
meeting was
held as per the
Compliance of

1.

To provide NOC to the industrial units, residential apartments, group housing
society, government water supply agencies etc.

Monitoring mechanism to be implemented for surveillance of extraction of
groundwater for commercial purposes in Over-exploited, Critical and Semi-
critical (OCS) areas.

The task force to take coercive action against illegal groundwater extractors.
EC to be recovered from the illegal groundwater extractors.

To ensure effective steps for the conservation of groundwater at least in OCS
areas.

43



352

the State) 6. To install digital flow meters.

7. To conduct an Impact assessment study for the extraction of groundwater by
above mentioned sectors.

8. All Project Proponents (drawing groundwater more than 10m3/day) to have
mandatorily constructed piezometers (observation wells) within their
premises for monitoring of ground water levels.

18.[0OA No.|lssue: The case is related to the non-compliance of the provisions of Bio-medical
710/2017  In|Waste Management Rules, 2016 (BMW Rules) by the State.
Re: Shailesh|Last Order: The case has been disposed of vide order dated 18.01.2021.
Singh Vs.|Actionable points as per the directions of the Hon’ble NGT:
Sheela Hospitall 1. The SPCB to inspect HCFs and issue authorizations to every BMW management
& Trauma facility that they are fully compliant and to fix the responsibility for non-
Centre, compliance should be fixed as per the compliance of the BMW Management
Shahjahanpur Rules, 2016.
& Ors. With OA| 2. The Health Department to ensure:
No. 711/2017| i. to complete the work for the implementation of barcoding and tracking of
In Re: Shailesh vehicles through GPS.
Singh Vs.| ii. to follow the provisions and guidelines issued by the CPCB and standards
Kailash mentioned in Schedule Il of BMW Rules 2016 for the facility.
Hospital  and| 3. The UP Jal Nigam to resolve the issue regarding ETPs and expedite the process of]
Heart Institute ETP construction and complete the work within the specified timeline.
&others 4. All HCF should have valid authorization to function and adhere to the norms.
With OA No.| 5. All the HCFs should have functional ETPs.
712/2017 In re:| 6. The CPCB to lay down standards for new technologies for treatment and disposal
Shailesh Singh and take support research regarding BMW as well as to follow the prescribed
Vs. Shri Ganga specifications for it.
Charan 7. The renewal, suspension, refusal or cancellation of authorization will be done by
Hospital (P) UPPCB as per BMW Rules, 2016 and to regularly monitor the compliance.
Ltd., Bareilly &| 8. To initiate action against the non-compliant units as per the Rules/Acts.
Ors. With OA| 9. To take necessary action and ensure the realization of EC as per the prescribed
No. 713/2017 procedure.
In Re: Shailesh| 10. To ensure disposal of highly volatile materials as per the standard protocols.
Singh Vs.| 11. To explore the approach for conversion of biomedical plastic waste into
Katiyar Nursing construction of bituminous road and partial replacement of cement in concrete.
Home, Hardoil 12. The District Magistrates to take necessary steps in their districts, in accordance
& Ors. with the District Environmental Plans.

(Related to all
19 districts of|

the State
where no
meeting was

held as per the
Compliance of
the State)

13. To monitor and ensure the State Advisory Committee and District Advisory

Committee take place regularly as per the compliance of BMW Rules, 2016.

14. The meetings of the State Advisory Committee and Districts Advisory Committee shall

take place regularly to monitor and ensure compliance with BMW Rules, 2016.
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19.

OA No.
247/2017In Re:
Central

Issue: The case is related with implementation of Plastic Waste ManagemenEkésg3
2016 (PWM Rules), including Extended Producers Responsibility (EPR).
Last Order: The case has been disposed of vide order dated 08.01.2021.
Actionable points as per the directions of the Hon’ble NGT:

Pollution

Control Board
Vs. State of
Andaman &

Nicobar &Ors.

(Related to all
19 districts of|

the State
where no
meeting was

held as per the
Compliance of
the State)

1.
i
ii.

Vi.

The UPPCB:
to have regular check on the enforcement status of the rule

to follow the protocols as per the Indian Standards listed in Schedule-I to
determine such properties of plastic materials used in production of
compostable carry bags.

The ULBs:

to ensure proper development and setting up of infrasture for segregation,
collection, storage, transportation, processing and disposal of the plastic
waste either on its own or by engaging agencies or producers.

to frame bye-laws incorporating the provision of Plastic Waste
Management Rules, 2016.

Gram Panchayats:

to set up operationalize and co-ordinate for waste management in rural
area under their control either on its own or by engaging an agency.

to perform functions such as ensuring segregation, collection, storage,
transportation of plastic waste, channelization of recyclable plastic waste to
recyclers having valid registration, creating awareness among all
stakeholders about responsibilities and ensuring no open burning of Plastic
Waste.

The concerned authorities/ bodies/ departments/ institutions/ industries/
researchers:

to take steps to minimize the generation of plastic waste at the source,

to ensure segregation at source,

to explore possibilities of use of Plastic waste and conversion of the same
into fuels,

to promote the “deposit refund scheme” or “buyback depository
mechanism,

to develop an ecofriendly plastic waste management approach as
Bioremediation, to develop biodegradable bag,

to take up waste management in curriculum and create projects for waste
recycling.
The State

enforcement including EC and penal action.

level authorities to take necessary effective steps for
The District Environment Committee constituted vide order dated
15.07.2019 in OA 710/2017 of the Hon’ble NGT, also monitor compliance of
PWM Rules and give respective reports to the State level committees.

The CPCB may continue to coordinate with all concerned committees, the
state PCBs/PCCs, concerned Local
Generators,

Bodies, Gram Panchayats, Waste
Brand
Manufacturers, Retailers and Street vendors in accordance with the rules.

Producers, Importers, Owners, Recyclers,
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20.

OA No.
681/2018 In
Re: News item

published in
"The Times of
India"
Authored by
Shri

Vishwa Mohan
Titled "NCAP
with  multiple
timelines  to
clean airin

102 cities to
be
around August

15"

released

(Prayagraj,
Gajraula,
Ghaziabad,
Bulandshahar)

Issue: Remedial Action for air pollution in 124 Non-Attainment Cities (NAC%
other air polluted areas where air quality is poor and below, as well as for the

Noise pollution.
Last order: The case was disposed of vide order dated 08.04.2021.
Actionable points as per the directions of the Hon’ble NGT:

1.

10.
11.
12.

13.
14.
15.
16.
17.

18.

19.

To constitute an eight-member National Task Force (NTF) headed and
coordinated by Secretary MoEF&CC with nominees (not below the rank of
Joint Secretaries) of Ministries from Housing and Urban Development, Road
Transport, Petroleum, Power, Agriculture, Health and Chairman, CPCB, which
will monitor remedial steps taken to improve the status of air quality in NACs
in accordance with the action plans already prepared and approved by the
Expert Committee and as per directions of the Hon’ble NGT.

The NTF has to hold its first meeting within one month and evolve a
mechanism for monitoring by quarterly meetings with Chief Secretaries of
concerned States/UTs.

NTF to coordinate and work with the Committees already constituted under
NCAP at National and State levels.

Complete the work of installation of monitoring stations within six months.

To complete the carrying capacity and source apportionment studies within
six months.

To shift or prohibit polluting activities which are found unsustainable/non-
conforming or beyond the carrying capacity of NACs,

To set up and operate the Public Grievance Redressal Portals expeditiously
within three months i.e. before 31.12.2020, as well as the UPPCB has to file
the report in collaboration with CPCB within one month after this timeline.

To prepare action plan for newly added NACs on the pattern of plans already
prepared for other NACs.

To execute the action plans in all the NACs, report the improvements and
reductions in the pollution loads achieved to the CPCB.

To prepare detailed micro-level plans for each NAC.

To address the gaps communicated by the CPCB with respect to action plans.
To
implementation of the plans on the ground.

reduce the target time of reduction of pollution and sternly
To utilize the CAMPA funds, for undertaking the afforestation drives.

To procure equipments and take steps to control noise pollution.

To implement the compensation regime prepared by the CPCB.

To implement Emergency Response System (ERSs) as suggested by the CPCB.
To prepare plan for utilization of consent/EC funds available with
CPCB/UPPCB.

CPCB to issue fresh directions with regard to the remediation of legacy waste
sites and steps to effectively manage other wastes in the light of deficiencies
noticed by the CPCB to Urban Bodies/
PCBs/PCCs/Municipal Corporations.

To coordinate with the State Disaster Management Authorities and

Development/Local
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20.

21.

22.

23.

24,

25.

26.

27.

28.

29.

30.

Meteorological Departments to develop environmental disaster managé’aﬁ%3
system in the State.

To undertake carrying capacity studies with regard to road infrastructure to
reduce traffic congestion, unregulated parking and air pollution loads in the
NACs.

To develop a charging station network in all the cities to promote Electric
Vehicles (EVs).

To switch over to cleaner fuels like PNG work upon both logistics and
economics needed.

To check and only allow the authorized Brick Kilns which have valid Consent
to Operate.

The MoEF and Urban Development Authorities to incorporate MoEF
guidelines as compulsorily provisions in the contracts to be signed with
contractors to prevent air pollution. Any violation is to be penalized heavily.
To incentivize the use of cheap alternative to poly-ethylene bags.

To establish plants to convert Plastic into Fuel.

To channelize the use of plastic in constructing roads along with bitumen.

To impose a complete ban on manufacturing of single-use plastic bags. In
case of violation both the manufacturer and the retailer are liable to pay the
environmental compensation and strict action be taken against them.

To identify innovative solutions to use the leftover stubbles to produce some
useful items.

To conduct public awareness programs and encourage public participation in
improving the overall air quality.

21.

OA No.
325/2015 In
Re: Lt. Col
Sarvadaman

Singh Oberoi Vs
Union of India
&Ors.

(Related to all
19 districts of

the State
where no
meeting was

held as per the
Compliance of
the State)

Issue: The case is related to the identification, protection and restoration of water
bodies in the State.

.|Last order: The case was disposed of vide order dated 18.11.2020.

Actionable points as per the directions of the Hon’ble NGT —

1.

A regular meeting to be held for periodic monitoring at the District level as well
as the State level with the identified targets such as

Identification of all water bodies in the state by assigning unique identification
number.

. To remove encroachments and prevent dumping of waste.
iii. To maintain water quality and to take other appropriate steps for the restoration

of water bodies, involving the Panchayats and the community.
The action plan of all the districts was to be submitted to the CPCB by
31.07.2020 for restoration of water bodies.

. All States/UTs to designate a nodal agency for restoration of water bodies.

Designated nodal agency to hold its meeting not later than 31.01.2021 to take
stock of the situation and plan further steps, including directions to the District]
authorities for further course of action up to Panchayat levels and to evolve
further monitoring mechanism as well as Grievance Redressal Mechanism.

The CMC to monitor the steps for restoration of water bodies by all the States

periodically, at least thrice in a year. First such monitoring was to take place by
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22.

OA No.
512/2018 In
Re: Shailesh

Issue: The case is related to the remedial action against unscientific disposal of e-
waste resulting in contamination of ground water and soil acidification.

Last Order: The case has been disposed of vide order dated 15.01.2021.

Actionable points as per the directions of the Hon’ble NGT:

Singh Vs. State
of UP &Ors.
with OA No.
621/2018 In
Re: Mahendra
Pandey Vs.
Union of India
&O0rs. With OA
No. 1001/2019
In Re: News
items-The
Indian Express
— 5000 illegal e-
waste units
being run in
capital: study

(Related to all
19 districts of
the State
where no
meeting was
held as per the
Compliance of
the State)

1.

Vi.
Vii.

viii.

ii. to ensure setting up of TSDF and its operationalization as in pursuance of

ii. to ensure the compliance of Rule 12 (1) E-Waste Management Rules 2016

Step to be taken for scientific enforcement of EWMR and the major areas
to be focused are:

enforcement of EWM Rules,

implementation of authorization regime,

implementation of EPR regime,

bridging the gap between collection target and collection,

enhancing the installed dismantled capacity to match the e-waste
generation,

implementation of environmental compensation regime,

constant Vigilance and monitoring,

creation of awareness amongst masses and
collectors/handlers/dismantlers/recyclers.

The UPPCB:

to identify the e-waste generating industrial units and check if they have
EPR authorization, in case of default impose penalty within the shortest
possible time.

the order of the Hon’ble NGT, black powder (Leachate Residue of E-waste)
in Moradabad has been Shifted temporarily from the bank of river
Ramganga to a temporary dump site, this dump needs to be shifted to a
permanent TSDF that is likely to come up at Amroha.

to identify the hotspots by constant vigil and to coordinate with the District
Administration at local levels to prevent damage to the environment and
public health and meaningful enforcement of rule of law.

The CPCB needs to update the status periodically atleast once in six months
and issue appropriate directions in the light of the reports received.

The State Government:

to ensure allocation of proper space to the existing and upcoming industrial
units for e-waste dismantling and recycling. to ensure health and safety of
workers involved in such activities.

with regards to existing as well as the upcoming industrial parks.
The ULBs to ensure e-waste segregation and removal from dumpsites
without delay.
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Annexure3 5 7

Detail of Shortcomings raised by Oversight committee in the Revised

DEMP Kanpur Nagar

S. District Shortcomings identified

No.

1. | Kanpur 1. This is a District Environment Management Plan but the entire
Nagar section on the Solid Waste Management is about the Kanpur Nagar

Nigam only. This plan is totally silent on the management of about
725 (724.02) MT of SW generated by the other Nagar and Village
Panchayats.

2. Regarding almost all the thematic areas, the columns pertaining to
‘identification of gaps’ and ‘action point’ seems to have been copied
from the indicator template without giving the relevant statistics
and the details on gaps and target achieved for the action points are
given in the column ‘timeline for compliance’. The information
relevant to particular columns are required to be reframed/refilled.

3. For Solid Waste Management under the title ‘segregation of waste
at source’, neither the ‘action plan’ nor the ‘timeline for compliance’
of 55% of the identified gap is given.

4. For ‘manual sweeping’ although the 50% gap has been identified
and the budgetary requirement Rs. 5.1 Cr is mentioned in relevant
column but timeline for compliance is mentioned as March 2023.

5. Under ‘mechanical road sweeping and collection’, no information
regarding total length of roads identified for mechanical sweeping is
mentioned. Only data of 6 TMRS (Truck mounted road sweeping) for
daily ‘mechanical sweeping and collection’ of 180 Km of road is
given with gap of 5 more TMRS required,. Neither any action plan
mentioned in the column ‘action point’ nor any timelines to bridge
the gap has been provided.

6. Regarding ‘100% collection of solid waste’ and ‘arrangement for

49



358

door-to-door collection’ of solid waste, gaps have been identified
but ‘action plan’ and ‘timeline for compliance’, are not indicated in
the plan. In the column ‘100% collection of solid waste’ 10 % gap
should be mentioned in the column of ‘Identification of gap instead
of mentioning achievement of 90% in the column of ‘Timeline of
completion of action plan’.

7. Regarding ‘waste collection trolleys with separate compartments’
and ‘mini collection trucks with separate compartments’, the
timeline for completion is indicated as December 2022, without
giving information on the ‘gaps’ and ‘action points’ required for the
same in the relevant columns.

{

8. Regarding ‘ waste deposition centres (for domestic hazardous
wastes)’ 15 more decentralized collection centres are required but
neither ‘action point’ nor ‘budget’ has been mentioned Therefore,
December 22 mentioned as ‘timeline for completion of action plan’
is fallacious.

9. Regarding action plan in ‘waste transport’ the details on existing
fleet and bulk waste have been indicated in the column ‘timeline for
completion of action plan’ instead of action point, also no timeline
has been given for the completion of action plan. The information
relevant to particular columns are required to be properly filled
regarding ‘bulk waste trucks’ and waste transfer points.

10. The identification of gaps, action plan and timeline for compliance
under the ‘waste treatment and disposal’ activity have not been
mentioned. Also the details on bulk waste generators in ‘wet waste
management’, biomethanisation/biocomposting units in ‘wet waste
management facilities’ is not given and gap has been identified in

‘dry-waste management material recovery for dry waste’ regarding

number and functioning of MRFs but neither action plan nor
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11.

12,

13.

14.

timeline for completion is mentioned.

Regarding ‘disposal of inert and non-recyclable waste’ and
‘remediation of historic and legacy dumpsite’, the timeline for the
completion of work is mentioned as December 2022 but no
information on action point is given. Also, regarding ‘disposal of
inert and non-recyclable waste’, no budgetary information is
provided without which the construction of sanitary landfills is not
possible. The details on ‘remediation of historic and legacy waste
dump sites’ are not mentioned in the plan.

Information on EPR of Producers has not been given, yet the
timeline for compliance is mentioned as December 2022. If
concerned authorities are still in the process of compliance of the
directions of the UPPCB regarding EPR, then why timeline for
compliance is mentioned as December 2022.

Regarding ‘authorization of waste picker’s it is mentioned that there
is a system to recognize organizations of the same but neither
‘identification of gap nor action plan is mentioned against the same’,
and regarding ‘preparation of own bye-laws to comply with SWM
Rules 2016’ the date of completion is mentioned Dec 2022 in that
case in the ‘Identification of gap’ either ‘No gap or No’ should be
mentioned .

Under ‘door-to-door collection’ in plastic waste management, a gap
of 10% is visible as in the column ‘timeline for completion’ it is
mentioned that 90% is achieved but no timeline for completion and
action plan to cater this gap is given. It is required to mention that
how much budget is being required and availability of the same till
the moment instead of mentioning the name of agency responsible
for the collection and segregation of waste via returning some % age

of the total user charge as budget.
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15.

16.

17.

18.

19.

20.

21.

22.

Regarding ‘Facilitate organized collection of plastic waste’ 55% gap is
visible but it is not mentioned in the column ‘identification of gap’,.
Neither ‘action plan’ nor ‘responsible agencies’ are mentioned.
Regarding ‘plastic waste collection centers’, information on twin-
type litter bins’ is given with gap of 10% but no information on
timeline for compliance and action plan to cater this gap is given.
Regarding ‘awareness and education programs implementation’
neither ‘identification of gap’ nor ‘action point’ have been given
against ongoing process. There is further need to look all bullet
points regarding Plastic Waste management.

Regarding arrangement for separate collection of ‘C&D waste’ to the
deposition points, the gap has not been identified, however, it has
been mentioned in the ‘timeline’ column that there are 6 such
designated points.

In regard to ‘fixing of user fee on C&D waste’, the information on
construction of 100 TPD waste processing unit is given which is
irrelevant for this action point. There is further need to look all bullet
points regarding C&D Waste management.

Regarding ‘C&D recycling facility’, the information on 100 TPD waste
processing unit is given which is under construction while no
information on target date of completion of the plant is given.
Regarding ‘usage of recycled C&D waste’, in the column for ‘timeline
for completion’, ‘yes’ is mentioned which makes it unclear whether
it is compliant, or any further action is still needed to address the
gaps in the action plan.

In biomedical waste management thematic area, the table on
current status states the number of bedded and non-bedded HCFs
as 853 and 555 (total 1408) respectively, while the number of HCFs
authorized by the UPPCB is only 1113. In the identification of gaps
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23.

24.

25.

and action plan table, under column ‘inventory and authorization of
HCFs by the UPPCB’, neither the gap has been identified nor the
action points have been mentioned. In the ‘target time’ only 1665
HCFs is mentioned. This discrepancy in number needs to be
reconciled and the action plan for authorization of remaining HCFs
needs to be modified accordingly.

With regard to ‘compliance to rules by HCFs and CBWTFs’, the
timeline for completion is mentioned as December 2022 while no
information on identification of gaps and ‘action point’ is given in
the table.

Regarding ‘ETP installation for wastewater treatment in HCFs’, the
timeline for compliance is mentioned as ‘under progress’ without
mentioning any gaps and action point in the relevant columns.

In ‘hazardous waste management’ section, the columns pertaining
to ‘identification of gaps’ and ‘action point’ seems to have been
copied from the indicator template without giving the relevant
statistics such as:

(i) Under ‘Regulation of industries and facilities generating
Hazardous Waste’, ‘Establishment’ and ‘Availability / Linkage with
common TSDF or disposal facility’, the timeline for compliance is
mentioned as December 2022 while no information on identification
of gaps, and action plan is given. Also, for ‘establishment’ budget
requirement is mentioned as Not Applicable without which the
establishment of collection centers is not possible.

(ii) With regard to ‘training of workers for handling/ recycle and
disposal of HW’, the information on number of trainings to be held
and number of workers to be trained each year needs to be
mentioned so that monitoring is done accordingly, and safety of

industrial workers is ensured. Accordingly, other columns would be
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26.

27.

28.

29.

needed to be modified.

(iii) For ‘contaminated sites’, the timeline for compliance is
mentioned as ‘report is awaited’. The information on the number of
times in a year the samples are tested, the contaminants present on
the dump site and the remediation measures proposed to be
undertaken should find place in the plan.

Although 9790 MT/year of e-waste is generated in this district, but
no action plan has been given for their collection. Presently, there is
no collection center established either by the State Government or
the producers in the district.

The timeline for compliance in ‘Linkage among stakeholders to
channelize e-waste’ is mentioned as December 2022 but no
information on the action plan columns is given in the table. Under
the ‘regulation of lllegal E- Waste recycling/dismantling’ and
‘Integration of informal sector’, the guidance given in the indicative
template has been copied but relevant information has not been
appropriately mentioned.

For the ‘air quality management’ under the ‘current status’ details
on prominent air polluting sources is not given. Under the title
‘identification of gaps and the action plan’ it is mentioned that
emission inventory study has been carried out by IIT Kanpur and
‘grid level action plan’ is mentioned in the ‘target time’ column.
Based on this study, all the relevant columns of this table need to be
filled properly. Under the ‘hotspots of air pollution in district’ the
details need to be filled in various columns on the basis of facts
mentioned in the ‘target time’ column. No gap has been identified
for setting of CAAQMs.

In ‘water quality management’ section, it is mentioned that rivers

Ganga and Pandu are flowing through this district but the
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30.

31.

32.

information regarding ‘polluted river stretches’ is mentioned as
‘none’ which is incorrect as the river Ganga is highly polluted as 110
MLD of untreated or polluted sewerage is being discharged into this
river. There is also discrepancy between the total quantity of
sewerage indicated in this section and the subsequent section.
Under the ‘quality of water bodies in the district’, ‘protection of
river/lake waterfront’, inventory of sources of water pollution’,
‘protection of flood plains’ and ‘rejuvenation’, the timeline for
compliance is mentioned as December 2022, while no information
on identification of gaps and action point is given in the plan. Even
the budgetary details on rejuvenation and protection of river/lake
front are mentioned as ‘Not Applicable’ without which these action
points cannot be executed. In a nutshell, this section needs to be
redone altogether.

Regarding ‘sewage treatment plants’ action point, it has been
mentioned that STP of 30 MLD at Panka is under construction, it had
to be functional till March 2022 but not completed yet and the
targeted timeline for compliance is shown as December 2022. This
shows total non-application of mind in preparing the plan.

With regard to ‘industrial wastewater discharge’, the number of
industries not meeting the standards is not mentioned in the
‘compliance to discharge norms by industries’.

Regarding ‘mining activity management’, it has been mentioned in
the timeline column that an Enforcement Committee has been
formed for monitoring mining activities, but action point has not
been identified accordingly. In fact, the guidance given in the
indicative template has been copied under the column ‘action point’
for all the three activities mentioned in this section. Under the

action point ‘environment compliance by mining industry’, it is
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33.

expected that a periodical verification would be done on a regular
basis. It is not clear that when there exists a Committee, why it
cannot do periodical verification. This entire section requires to be
redone incorporating quantifiable targets for every activity.

Under ‘availability of sound/noise pollution meters’, it is mentioned
in the ‘timeline for completion of action point’ column that the
UPPCB has 2 portable Noise monitoring instruments, but other
concerned agencies don’t have and timeline for completion is given
as December 2022’, which suggests that there is some gap, but
neither the gap nor the action point has been identified. Also, if
more noise pollution meters are required to be installed then there

should be some budget requirement which is not mentioned.

34. The ‘action plan’ and ‘budget requirement’ for installation of fixed

ambient noise level monitoring stations to be installed in the district
is not mentioned but the timeline for compliance is mentioned as

December 2022.
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Water Quality Report from May,2019 to May, 2023

River Ganga

N—lets

S.No.

Sampling
Station

At
Madhya
Ganga
barrage,
Bijnor

U/s
Brijghat,
Garhmukt
eshwar

D/s
Garhmukt
eshwar

Annopsha
har U/s

Anoopsha
har D/s

Rajghat
D/s

Kachhla
Ghat,
Badaun

At
Farrukhab
ad

Kannauj
U/s

10

Kannauj
D/s

11

Bithoor,
Kanpur

12

At Bhairao
Ghat
(Bathing
Ghat)

13

Kanpur
U/s

14

AtD/s
Shuklagan
j

15

At Gola
Ghat
(Bathing
Ghat)

16

At Jajmau
Bridge
(Bathing
Ghat)

17

Kanpur
D/s

18

Dalmau,
Raibareli

May-19

7.7

8.2

85

7.4

7.2

7.3

10.5

8.5

6.8

6.4

7.4

7.5

7.2

7.5

7.3

6.5

May-20

8.6

8.8

8.4

8.6

8.9

10.5

8.8

8.6

8.4

7.4

7.9

7.7

7.1

7.2

6.8

10

DO

May-21

85

85

6.9

7.1

9.4

8.6

85

83

8.1

8.4

8.1

7.8

7.6

7.3

7.2

7.8

May-22

8.8

9.9

9.2

9.4

8.8

9.1

8.9

8.1

7.8

7.5

7.8

7.6

7.7

7.5

7.3

7.1

7.1

7.3

May-23

8.6

10.7

10.3

10.4

10.1

9.6

9.2

8.6

8.2

8.5

8.8

8.6

8.5

8.3

8.1

8.3

May-19

13

15

2.2

1.2

1.4

15

15

24

34

4.2

a4

3.8

4.4

4.6

5.2

5.5

4.1

May-20

1.2

0.6

0.8

11

1.2

13

1.4

24

2.6

2.7

24

2.6

29

2.7

3.2

35

BOD
May-21

14

1.1

13

2.2

2.1

1.2

15

2.5

2.8

3.1

33

3.2

3.4

3.6

3.8

39

4.3

May-22

15

13

2.2

1.9

1.6

21

1.2

2.9

35

3.9

4.2

4.1

4.5

4.7

4.8

May-23

1.4

2.6

29

2.6

2.5

2.8

15

3.2

3.9

35

4.1

3.8

4.2

43

4.5

4.6

31

May-19 May-20

540

920

530
430

750

460

2500

4100
4600

3800
3200

4300

5800

6300

8400

54000

4100

57

350

430

470

2200

3900

4700

4100

4300

4900

7000

7900

14000

16000

1600

TC
May-21

1300

240

540

1700

1600

1500

320

1600

2100

2300

2700

3100

3200

3600

9200

15000

18000

3300

May-22

1400

920

1600

430

1600

920

330

3100

3900

4100

4800

4300

5800

4800

4600

6300

7900

2700

May-23

1700

540

1700

1100

1600

1300

480

2500

2700

3200

3200

3800

3400

3800

3100

11000

20000

2800

May-19

320

530

220

210

510

230

1400

2500

3100

2200

2000

2500

4300

4100

4700

34000

3500

May-20

170

220

260

940

1700

22600

1700

2200

2100

3900

3900

4900

7000

1100

FC
May-21

240

130

350

920

950

930

260

980

1400

1600

1400

1600

1700

1800

4100

7000

7900

1700

May-22

840

240

540

210

540

430

220

1300

2100

2200

3300

2300

3100

2700

3100

4300

4000

1700

May-23

490

240

790

540

920

540

350

1300

2200

2600

2600

2600

2700

2500

2300

7900

17000

1700

Category

B/B/C/C/C

c/B/B/C/C

c/B/c/c/c

c/B/c/c/c
B/B/C/C/C

c/B/c/c/c

B/B/B/B/B

c/c/c/c/p

D/C/C/D/D
D/C/C/D/D

D/C/D/D/D

D/C/D/D/D

c/c/p/p/p

D/D/D/D/D

D/D/D/D/D

D/D/D/D/D

D/D/D/D/D

D/D/D/D/D




Kala
Kank:
19 Pf:t:p;ar 7.2 9.8 7.9 7.5 8.4 3.9 3.7 4.1 3.9 3 3900 1700 3100 2700 3200 3400 1300 1600 1700 2200 D/D/D/D/C
h
20  |KadaGhat| 7.3 8.5 7.8 8.7 7.8 3.3 2 2.5 2.9 2.9 26000 2100 2000 2100 1400 13000 780 810 610 450 p/c/c/c/c
Prayagraj
U,
21 ( R/:wolab 7.8 8.4 8.3 8.2 7.4 3.2 2.2 2.8 2.8 2.9 22000 2200 2200 2200 2200 7800 680 1200 680 780 p/c/c/c/c
ad Ghat)
Prayagraj
22 |D/s 7.5 8.4 7.4 8.1 8.1 3.3 2.3 2.6 2.8 2.8 20000 2200 2700 2500 2600 11000 780 1200 610 920 p/c/c/c/c
(Sangam)
A/c Tamsa
23 ;::: won| 76 8.8 8.4 8.3 8.1 2.9 21 26 2.8 2.8 17000 2000 1200 1500 2000 9300 610 810 560 680 p/c/c/c/c
Barsa
U/s
Vindhyach
2 8.2 8.5 8.4 8.2 8.3 2.6 2.8 2.4 2.8 2.6 1700 2200 1700 2100 1400 800 800 1100 1300 930 c/c/c/c/c
Mirzapur
D,
25 M/Sr apur 7.7 7.9 7.5 7.4 7.2 3.3 3.6 4 4.5 4.3 14000 21000 21000 23000 20000 8000 11000 13000 13000 13000 D/D/D/D/D
Irzapu
At
ch
26 PO::::; 8 8.2 8.2 7.8 7.8 3 32 3.2 35 36 11000 13000 13000 14000 13000 | 7000 5000 8000 9000 9100 b/D/D/D/D
Bridge
Varanasi
27 s 8 9.6 8.7 8.8 8.6 2.7 23 2.2 23 21 1700 1100 1400 1300 1100 800 500 800 800 680 c/c/c/c/c
v -
28 nga"as' 72 8.8 7.7 76 77 36 36 3.8 37 38 34000 14000 17000 14000 17000 | 22000 7000 11000 9000 11000 D/D/D/D/D
A/c Gomti
29 |[river, 7.9 8.3 8.3 8.2 8 3.2 3.5 4.2 33 33 13000 11000 11000 11000 11000 8000 5000 7000 7000 6800 D/D/D/D/D
Bhusaula
Tarighat
30 |D/s 7.3 8.5 7.6 7.4 7 3.5 3.8 3.2 4 4.4 23000 17000 21000 23000 22000 14000 11000 13000 13000 14000 D/D/D/D/D
Ghazipur
Tigri
Gangagha
31 - - - - 8.4 - - - - 1.6 - - - - 1700 - - - - 700 _/_/_/c
t Amroha
Bijnor
Varuna River (Varanasi)
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22  May-23 Category
1. Rameshwar 7.7 7.6 7.9 6.6 7.3 3.5 3.4 3.3 3.5 35 2700 2200 3100 3100 3300 1300 1300 1700 1700 2300 D/D/D/D/D
2. Before Meeting 2 2.8 43 4 3.3 28.4 13.2 116 126 12.4 221 94000 49000 31000 31000 141 49000 33000 23000 21000 E/E/D/D/E
Ganga
Kali River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22  May-23 Category
1. Meerut NIL NIL NIL NIL NIL 66 47 52 46 54 15L 26L 15L 15L 15L 14L 121 1L 1L E/E/E/E/E
2. Kannauj 6.9 8.2 6.6 6.4 7.9 5.8 3 5.7 5.6 5.2 5800 12000 28000 22000 12000 4100 6300 14000 7800 7000 D/D/D/D/D
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3. U/S Muzaffarnagar
- - 2.2 2.8 3.2 - - 12 16 14| - - - - - - - - - - _/_/[E/E[E
4. D/S Muzaffarnagar
- - NIL NIL 0 - - 30 34 40 - - - - - - - - - - _/_/E[E[E
5. U/S Bulandshahar
- - 0 0 0 - - 60 54 54 - - 24L 49 L 58 L - - 1.7L 21L 31L _/_/E/EJE
Ramganga River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Farrukhabad 9.3 8.9 7.9 7.9 9.7 4.8 2.8 3.7 4.7 5 6300 5800 16000 17000 8400 4000 3000 7900 4700 6300 D/D/D/D/D
Sai River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22  May-23 Category
1 Unnao 7.1 7.1 6.8 5.6 4 3.4 2.7 3.2 3.2 4.2 6300 7000 9300 5400 7900 4100 3900 3900 2400 4900 D/D/D/D/D
2 Jaunpur 7.8 7.6 7.7 7.7 7.8 3.4 3.2 3.8 3.3 3 14000 13000 11000 8000 7000 8000 8000 5000 5000 4600 D/D/D/D/D
Hindon River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22  May-23 Category
1 U/S Maheshpur - - - DRY - - - DRY - - - DRY - - - DRY -
2. D/S Maheshpur - - - NIL NIL - - - 42 40 - - - 24000 35000 - - - 21000 21000 _/_/_[E[E
3. D/S Saharanpur NIL NIL NIL NIL NIL 50 40 44 48 38 - - - 35000 49000 B - B 28000 33000 E/E/E/E/E
4. Baghpat NIL NIL NIL NIL NIL 68 54 66 54 64 1.7L 1.7L 1.2L 21L 2.2L 92000 91000 15L 15L E/E/E/E/E
5. U/S Barnama - - - NIL NIL - - - 52 60 - - - 15L 2.1L - - - 13L 141 _/_/_J[E[E
6. D/S Barnama - - - NIL NIL - - - 50 52 - - - 1.3L 1.5L - - - 11L 11L _/_/_J[E[E
7. Baleni Meerut - - NIL NIL NIL - - 65 60 68 - - 15L 15L 2.2L B - 12L 1.2L 15L _/_/E[EJE
8. U/S Ghaziabad - - - NIL 1.1 - - - 27 20 - - - 26L 27L - - - 2.2L 17L _/_/_JE/E
9. U/S Mohannagar - - - 0.2 2.2 - - - 16 15 - - - 221 3.1L - - - 1.7L 211L _/_/_J[E[E
10. D/S Mohannagar - - - NIL 43 - - - 36 12 - - - 271 341 - - - 26L 1.7L _/_/_JE/D
11. U/S Noida - - - 0 1.4 - - - 42 21 - - - - - - - - - - _/_/_[E/E
12. D/S Kulesara NIL NIL NIL NIL 58.95 NIL 46 40 29L 21L 431L 47L 21L 13L 3.1L 34L E/_/E/E/E
13. D/S Noida - - - 0 0 - - - 33 27 - - - - - - - - - - _/_]_JE[E
Saryu River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Ayodhya 9.2 9 9 9.6 3.3 3.6 3.2 3.1 3500 3300 2800 3200 2800 1600 1700 2100 D/_/D/D/D
Rapti River (Gorakhpur)
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Domangarh 6.6 8.1 7.4 7.4 8 5 3.6 4.2 3.7 3 24000 27000 35000 34000 28000 14000 15000 20000 20000 14000 D/D/D/D/D
2 Rajghat 6.8 7.4 6.9 6.8 7.7 5.8 5.2 5.7 6 4.8 31000 44000 55000 46000 40000 21000 27000 34000 33000 24000 D/D/D/D/D
Ghaghra River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Barhalganj 6.8 7.6 7.2 7.4 8 5.6 4.2 5.2 5 4 13000 36000 50000 43000 34000 6300 20000 34000 34000 22000 D/D/D/D/D
2 Turtipar 7 7.5 7.4 7.4 7.8 5.6 3.6 4.4 3.8 3.4 11000 25000 36000 38000 44000 8400 13000 24000 23000 24000 D/D/D/D/D
Betwa
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Hamirpur 5.4 7.1 - 5.7 6 6.1 5.1 - 4.6 2.4 21000 17000 - - - 1400 1300 - - - D/D/_/D/B
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Banganga

DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Muzaffarnagar 7.2 8.2 7.8 8 6.8 2.4 2.2 2 1.8 1.8 - - - - 1100 - - - - 700]B/C/B/B/C
Gomati River
DO BOD T.C. F.C
S.No.  Sampling points May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23] May-19 May-20 May-21 May-22 May-23| May-19 May-20 May-21 May-22 May-23 Category
1. U/s Sitapur 7.68 9.1 7 7.2 7.2 2.6 2.5 2.3 2.5 2.4 2400 1700 2100 2200 2400 1700 1200 780 780 1100 c/c/c/c/c
2. U/S Nimsar R - - 71 7 - - - 26 25 - - - 2600 2600 - - - 1100 1300 _/_/_/c/c
3. D/S Nimsar - - -6.8 6.7 - - -28 2.7 - - - 3200 3200 - - - 1400 1700 _/_/_/c/c
4. U/S Bhattpur - - - 6.6 6.5 - - -3 2.8 - - - 4000 3400 - - - 1700 1700 _/_/_/c/c
5. D/S Bhattpur - - -6.2 6.1 - - -33 3.2 - - - 4900 4000 - - - 2300 2100 _/_/_/o/D
6. U/S Lucknow 6.58 6.5 47 5.6 6.4 3.1 3.2 3.6 3.8 3.4 3300 6800 7000 7200 6800 2200 4000 3900 6800 4000 D/D/D/D/D
7. U/S Gaughat - - -55 6.3 - - -38 35 - - - 7200 6800 - - - 6800 4000 _/_/_/b/D
8. D/S Gaughat - - -52 6 - - -4 3.7 - - - 11000 7800 - - - 7900 4500 _/_/_/b/o
9, U/S Mohan Makin - - - 14 21 - - -10.5 9 - - -14L 11L - - - 94000 78000 _/_/_/IE[E
10. D/S Mohan Makin - - 11 1.7 - - - 116 9.6 - - -17L 13L - - -11L 79000 _/_/_JE/E
11. U/S Pipraghat - - - 1.9 2.2 - - -13.8 12.2 - - -24L 2L - - -17L 11L _/_/_/IE[E
12, D/S Pipraghat - - -17 1.8 - - - 14.6 13 - - -26L 2.1L - - -17L 14L _/_/_IE[E
13. D/S Lucknow 1.8 3.7 0.8 1.6 1.9 10.8 9 14.4 14.6 13 131L 1.3L 241 26L 2.1L 79000 79000 13L 1.7L 141 E/E/E/E/E
14. U/S Gangaganj - - -39 3.9 - - - 6.2 7.2 - - - 54000 45000 - - - 27000 20000 _/_/_IE[E
15. D/S Gangaganj - - - 46 4.6 - - -58 6.8 - - - 49000 40000 - - - 23000 17000 _/_/_/o/D
16. U/S Sultanpur - - -6 5.8 - - -5 4.9 - - - 9200 11000 - - - 4900 4900 _/_/_/o/D
17. D/S Sultanpur - - -5.8 5.6 - - -53 5.8 - - - 9400 17000 - - - 5400 7000 _/_/_/o/D
18. U/S Jaunpur - - - 82 8.1 - - -32 2.8 - - - 2200 2200 - - - 1300 1400 _/_/_/b/C
19. D/S Jaunpur 74 7.1 7.5 7.5 7.5 3.9 4.2 43 3.8 4.1 23000 17000 22000 17000 20000 13000 11000 11000 11000 13000 D/D/D/D/D
20. Rajwari Varanasi 75 73 7.8 7.6 7.7 3.4 3.6 3.9 3.4 3.5 14000 13000 14000 9000 11000 8000 5000 8000 5000 6800 D/D/D/D/D
Yamuna River
DO BOD T.C. F.C
S.No. Sampling points May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 May-19 May-20 May-21 May-22 May-23 Category
1 Bateshwar - -6.7 8.6 7 - -12.8 8.8 8.8 - - 28000 21000 11000 - - 13000 11000 7000 _/_/o/p/D
2 U/S Agra - - -85 8 - - -8 14.4 - - - 26000 9300 . - - 14000 6800 _/_/_/o/p
3 D/S Agra - - - 6.6 6.8 - - - 12 15.6 - - - 80000 15000 - - - 30000 9300 _/_/_/o/p
4 At Udi - - -53 5.8 - - - 164 16 - - - 40000 70000 . - - 17000 34000 _/_/_/o/p
5 D/S Etawah - - -5.1 7.1 - - - 184 18.4 - - - 70000 1.1L - - - 30000 41000 _/_/_/o/p
6 Etawah - -5.6 5.2 5.4 - =212 17.2 16.8 - -11L 50000 84000 - - 31000 22000 40000 _/_/p/p/D
7  Juhika, Etawah - -7 6.3 7.1 - - 10 11.2 14 - - 24000 28000 58000 - - 11000 9000 22000 _/_/o/p/D
8 Shahpur Mathura 2.8 6.6 6.2 5.6 5.8 15 9 8.8 15.4 13.2 121 78000 60000 15L 84000 98000 63000 34000 63000 43000 £/D/D/D/D
9 Kesighat Vrindavan 5.1 6.9 6.8 5.8 4.4 11.6 7.4 7.8 12 116 88000 50000 63000 92000 79000 70000 34000 31000 33000 27000 D/D/D/D/D
10 U/S Mathura - - -56 5 - - - 132 12.2 - - - 94000 94000 - - - 39000 33000 _/_/_/o/p
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11 Vishramghat 4.8 6.5 6.2 5.2 4.8 13.6 12.8 90000 89000 1.1L 1.2L 54000 46000 26000 D/D/D/D/D
12 D/S Mathura - - -4.4 4.6 -14 13.4 -12L 15L - 49000 38000 /_/_/b/D
13 Hamirpur - - - -59 - -45 - - /_1_/_/D
14 Prayagraj 7.3 9.1 7.4 7.6 7.8 2.6 2.7 14000 1500 1700 1500 560 610 p/c/c/c/c
Ramgarh Lake
DO BOD T.C. F.C
Sampling points May-19 May-20 May-21 May-22 May-23 May-21 May-22 May-23 May-19 May-21 May-22 May-23 May-21 May-22 May-23 Category
1 Ramgarh Lake 8.8 8.8 8 7.7 6.6 5.4 4.8 60000 64000 44000 36000 40000 28000 D/D/D/D/D

61



Water Quality Report of May 2023
River Ganga

Annexur%?O

S.No. Sampling Station DO BOD TC FC Category

At Madhya Ganga barrage,

1 . 8.6 1.4 1700 490 C
Bijnor

2 U/s Brijghat, Garhmukteshwar 10.7 2.6 540 240 C

3 D/s Garhmukteshwar 10.3 2.9 1700 790 C

4 Annopshahar U/s 10.4 2.6 1100 540 C

5 Anoopshahar D/s 10.1 25 1600 920 C

6 Rajghat D/s 9.6 2.8 1300 540 C

7 Kachhla Ghat, Badaun 9.2 1.5 480 350 B

8 At Farrukhabad 8.6 3.2 2500 1300 D

9 Kannauj U/s 8.2 3.9 2700 2200 D

10 Kannauj D/s 8 3.5 3200 2600 D

11 Bithoor, Kanpur 8.5 4.1 3200 2600 D
At Bhai hat (Bathi

12  |AtBhairao Ghat (Bathing 7 3.8 3800 2600 |[p
Ghat)

13 Kanpur U/s 8.8 4 3400 2700 D

14 At D/s Shuklaganj 8.6 4.2 3800 2500 D

15 At Gola Ghat (Bathing Ghat) 8.5 4.3 3100 2300 D
At Jaj Bri Bathi

16  |AtJaimau Bridge (Bathing 8.3 45 11000 7900 |[p
Ghat)

17 Kanpur D/s 8.1 4.6 20000 17000 D

18 Dalmau, Raibareli 8.3 3.1 2800 1700 D

19 Kala Kankar, Pratapgarh 8.4 3 3200 2200 C

20 Kada Ghat 7.8 2.9 1400 450 C

51 Prayagraj U/s (Rasoolabad 74 59 2200 280 c
Ghat)

22 Prayagraj D/s (Sangam) 8.1 2.8 2600 920 C
AlcT i Si S

23 /c Tamsa river, Sirsa, Son 8.1 )8 2000 680 c
Barsa

24 U/s Vindhyachal, Mirzapur 8.3 2.6 1400 930 C

25 D/s Mirzapur 7.2 4.3 20000 13000 |[D

26 At Chunnar Pontoon Bridge 7.8 3.6 13000 9100 D

27 Varanasi U/s 8.6 2.1 1100 680 C

28 Varanasi D/s 7.7 3.8 17000 11000 D
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29 A/c Gomti river, Bhusaula 8 33 11000 6800 D 3 7 1

30 Tarighat D/s Ghazipur 7 4.4 22000 14000 |[D

31 Tigri Gangaghat Amroha Bijnor 8.4 1.6 1700 700 C

Varuna River (Varanasi)

S.No. Sampling points DO BOD T.C. F.C Category
1. |Rameshwar 7.3 3.5 3300 2300|D
2. |Before Meeting Ganga 3.3 12.4 31000 21000]E
Kali River
S.No. Sampling points DO BOD T.C. F.C Category
1. Meerut NIL 54 15L 1.11L E
2. Kannauj 7.9 5.2 12000 7000
3. U/S Muzaffarnagar 3.2 14 - - :
4, D/S Muzaffarnagar 0 40 - - :
5. U/S Bulandshahar 0 54 581 31L c

Ramganga River

S.No. Sampling points bo BOD T.c. F.C Category
1 Farrukhabad 9.7 5 8400 6300 D
Sai River
S.No. Sampling points bo BOD T.c. F.C Category
1 Unnao 4 4.2 7900 4900 D
2 Jaunpur 7.8 3 7000 4600 D

Hindon River

Sampling points DO BOD T.C. F.C

S.No. Category
1. U/S Maheshpur Dry

2. D/S Maheshpur NIL 40 35000 21000 |E

3. D/S Saharanpur NIL 38 49000 33000 |E

4. Baghpat NIL 64 2.21L 15L E

5. U/S Barnama NIL 60 2.1L 141L E

6. D/S Barnama NIL 52 15L 11L E

7. Baleni Meerut NIL 68 2.21L 15L E

8. U/S Ghaziabad 11 20 2.71L 171L E

9. U/S Mohannagar 2.2 15 3.1L 2.1L E
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10. D/S Mohannagar 4.3 12 3.4L 1.7L D
11. U/S Noida 1.4 21 - - E
12. D/S Kulesara NIL 40 4.7 L 34L E
13. D/S Noida 0 27 - - E
Saryu River

S.No. Sampling points bo BOD T.C. F.C Category

1 Ayodhya 9.6 3.1 3200 2100 D
Rapti River (Gorakhpur

S.No. Sampling points bo BOD T.C. F.C Category
1 Domangarh 8 3 28000 14000 |D
2 Rajghat 7.7 4.8 40000 24000 D

Ghaghra River

S.No. Sampling points DO BOD T.C. F.C Category
Barhalganj 8 4 34000 22000 |D
Turtipar 7.8 3.4 44000 24000 |D

Betwa

S.No. Sampling points bo BOD T.C. F.C Category

1 Hamirpur 6 2.4 - - B
Banganga

S.No. Sampling points bo BOD T.C. F.C Category

1 Muzaffarnagar 6.8 1.8 1100 700 C
Gomati River

S.No. Sampling points bo BOD T.C. F.C Category
1. U/S Sitapur 7.2 2.4 2400 1100 C
2. U/S Nimsar 7 2.5 2600 1300 C
3. D/S Nimsar 6.7 2.7 3200 1700 C
4., U/S Bhattpur 6.5 2.8 3400 1700 C
5. D/S Bhattpur 6.1 3.2 4000 2100 D
6. U/S Lucknow 6.4 3.4 6800 4000 D
7. U/S Gaughat 6.3 3.5 6800 4000 D
8. D/S Gaughat 6 3.7 7800 4500 D
9. U/S Mohan Makin 2.1 9 1.1L 78000 E
10. D/S Mohan Makin 1.7 9.6 1.3L 79000 E
11. U/S Pipraghat 2.2 12.2 2L 1.1L E
12. D/S Pipraghat 1.8 13 2.11L 141L E
13. D/S Lucknow 1.9 13 2.11L 14L E
14. U/S Gangaganj 3.9 7.2 45000 20000 E
15. D/S Gangaganj 4.6 6.8 40000 17000 D
16. U/S Sultanpur 5.8 4.9 11000 4900 D
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17. D/S Sultanpur 5.6 5.8 17000 7000 D

18. U/S Jaunpur 8.1 2.8 2200 1400 C

19. D/S Jaunpur 7.5 4.1 20000 13000 |D

20. Rajwari Varanasi 7.7 3.5 11000 6800 D

Yamuna River

S.No. Sampling points bo BOD T.C. F.C Category
1 Bateshwar 7 8.8 11000 7000 D
2 U/S Agra 8 14.4 9300 6800 D
3 D/S Agra 6.8 15.6 15000 9300 D
4 At Udi 5.8 16 70000 34000 |D
5 D/S Etawah 7.1 18.4 1.1L 41000 |D
6 Etawah 5.4 16.8 84000 40000 |D
7 Juhika, Etawah 7.1 14 58000 22000 |D
8 Shahpur Mathura 5.8 13.2 84000 43000 |D
9 Kesighat Vrindavan 4.4 11.6 79000 27000 |D
10 U/S Mathura 5 12.2 94000 33000 |D
11 Vishramghat 4.8 12.8 1.21L 26000 |D
12 D/S Mathura 4.6 13.4 15L 38000 |D
13 Hamirpur 5.9 4.5 - - D
14 Prayagraj 7.8 2.7 1500 610 C
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Minutes of the review meeting held on 15.05.2023 under chairmanship of Shri Anant Kumar
Singh, Hon'ble Member, Oversight Committee, NGT, U.P., Lucknow through video conferencing in
compliance of the order passed by the Hon’ble NGT in the matter O.A. No. - 128/2021 (Saurabh
Tiwari v/s Union of India and others), dated 23.11.2021 for the restoration and rejuvenation of

River Varuna & River Assi (Tributary of River Ganga).

In compliance of the above orders passed by the Hon'ble National Green Tribunal, New Delhi, the
review meeting was held on date 15.05.2023 through video conferencing under the chairmanship of
Shri Anant Kumar Singh, Hon'ble Member, Oversight Committee, NGT, U.P., Lucknow. The following
are the participating members of the meeting:-

B Shri Kaushal Raj Sharma (I.A.S.), Commissioner, Varanasi Division, Varanasi
2. Professor C.R. Babu, Centre for Environmental Management of Degraded Ecosystem (CEMDE),

Delhi University, Delhi
3.  Dr. Faiyaz A. Khudsar, Senior Scientist, Biodiversity Parks Programme, Centre for Environmental
Management of Degraded Ecosystem (CEMDE), Delhi University, Delhi
Shri Gulab Chandra, A.D.M. (City), Varanasi
Shri Kunwar Virendra Maurya, A.D.M. (F/R), Bhadohi
Dr. S.C. Shukla, Regional Officer, U.P. Pollution Control Board, Varanasi
Shri Mahaveer kaujalagi, D.F.O., Forest Department, Prayagraj
Shri Neeraj Kumar Arya, D.F.O., Forest Department, Bhadohi
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10.
11.

12.
13.
14.
15.
16.
1¥,
18.

19.
20.

A1
22.

Shri Visheshwar Prasad, Chief Engineer, U.P. Jal Nigam (Rural),Varanasi

Shri Keshari Singh, Superintendent Engineer, Irrigation Department, Bandhi Division, Varanasi

Shri Manoj Kumar, Superintendent Engineer, Ganga Pradushan Niyantran Unit (U.P. Jal Nigam,
Urban), Varanasi

Shri Parmanand Yadav, Joint Secretary, Varanasi Development Authority, Varanasi

Shri Rajesh Yadav, Executive Engineer, Irrigation Department, Bandhi Division, Varanasi

Shri Raghvendra, G.M. Jalkal, Bhelupura,Varanasi

Shri Rakesh Kumar, SDFO, Forest Department, Varanasi

Dr. Umesh Tiwari, Sub D.F.O., Forest Department, Jaunpur

Shri Basant Lal, Executive Engineer, S.S.K.-39, Irrigation Department, Prayagraj

Shri Puspendra Singh, Executive Engineer, Ground Cannel Division, Irrigation Department,

Bhadohi.
Sri Bipin Kumar, E.E., Irrigation Department, Jaunpur
Sri Vikki Kshyap, A.E., U.P. Jal Nigam (Rural),Varanasi

Shri Kaushal Kumar, A.E.E., U.P. Pollution Control Board, Prayagraj
Shri V.K. Singh, S.S.E./Works, BLW, Varanasi
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Action Plan 1:
Restoration of catchment wetlands located at the origin and downstream from the origin before

joining Basuhi river (in this stretch the river is not polluted and does not have water in dry season).

Action Plan for Restoration and rejuvenation of Varuna River

River Varuna

S. No Work Plan Timeline _Haﬁanunbnmbm Compliance Status
Agency
- Desilting of wetlands upto the 10 - 12 UP Irrigation and | ¥8& waiarvr 3, So wo
bed level and developing 23.11.2021 months Water Resource |39 F@awr &€, warrr gw
embankments with inlets from (31.12.2022) Department daa Pl T e et
the catchment under the : I Y S feies 14.03.
O d ; 2023 BN U e T gRen
. - e e wffy @ dow F Am TH @
i) Mailhan, Phulpur, CEMDE e T T B qRER &
Prayagraj (25.599 571N, ey § oAt gg R afesh
82.1073 91E) gfvgar, Ried fawrm grr s
BT AT o1 B GG & A wr
FR SufoTaTiren, eftewr, yarR
& WearT ¥ gof ex form war #
a9y FREE W gl @
S| seme weley g1 R
foar a1 5 s 74 @ gRIgR
g8g <odloaro AR @k oy
& B =AT 9 yd gof R for
ST R@ifs 59 F19 A B e
8 9T & |
2, Development of Biotic CEMDE, DI0¥0 RO FeqAes,
Communities (at both the above University of fReel 7 s e & ST <
AR L S e i B A
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locations and other sites
including embankments.

Delhi

Action Plan 2: Restoration of Basuhi and Morwa tributaries. Both th
two drains meet Morwa having small quantity of dischar

catchments and irrigation canal water to river Varuna.
Action Plan for Restoration of Basuhi and Morwa tributaries

e tributaries have clean water. However,
ge which get diluted and carry clean water from their

. No.

Work Plan

Timeline

mplementi

g Agency

Compliance Status

Desilting of channels if it is
not done during last 10 year
Location:

I. Upardaha Taal/Wetland in

21)

(31.5.2022)

23.11.20| 6 Eoﬁgmm‘immﬁoh

d Water
esource
epartment
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: > ATt SWREE T | et arel Suvasr 39 39
Handia of Prayagraj district B bl il #1 59 37 % o
I[I. Kaitihawa, Tara (a small ﬁﬁwﬂﬁcw WMMM ﬂaﬁ& .Hw q_,ém umw:_
Pond) nearby Jigna Taal area ¥ et ¥ Swem 3 & R
in Handia, District Prayagraj AEGTS /IREVT BT BT AT ¥ 202021 &
(LB (25.38836 and FREAT T 2|
82.29644) BfEaT TRT AT (25.388435 TG 82.296402) W

AT § et ¥ 59 T B B o= 60,
600 fboio 2 | aifreTf siftrrear Rierd wave—s,
nnnnn T & UHB 316 / Rio@o—2 / werriewor /
fai® 20032021 gRT ARaT 39 (@RF $9) 54.
600 fHodlo T 39 @Wvs # vd FRE U
B 8| 39 UPR ARGT $7 A<eHe } frodo
54600 TP TH WIS & IFrfa B HwaT o
ﬁa@ﬂﬂﬂzﬁi@@m%émﬂm
 &e du § 2| =h $T BT ATSCH
AR TR (@) R & aeefier—aire o
T T A B ARaT 29 A Riee
TS/ SREVT BT (TS § fBodo 54.600
m«ﬁ&@%i%?ﬁwmﬂﬁﬁﬁﬁ
2|

ARar 39 oo s4.600 & RHoMo 60.600
% (ST Wel), St WAITRMS forer ¥ gear 2
@ I A P g s T o @
HERd TafaRer e s B AR
foar o & & wwfa e ¥ s T
AR P SYAR BN | AVSARIRT gRT SR

|
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1.

Vegetation development
along the embankments and
restoration riparian zone

2 years
(w.e.f.
23.11.20
21)

CEMDE

3TEET FEIGT B GV (TQRId fodl T 6 39
st #q # g kRt & s el @
RIA0T 61 B BRIAT A9 | $¥ ¥ IIGHRT UPR B

Gl ) v 99y A qd FW o o |

Action Plan 3:
Remediation of waste water that is discharged into Morwa (from two drains) and three major drains Dhoraira

drain, Durga drain, Basti/ Naya Bazar drain

Varuna.

Remediation of waste water that is discharged into Morwa

that discharge sewage and industrial waste water into river

using Constructed Wetland
System. A schematic
Constructed  Wetland

System (CWS) is attached.
These CWS are set up at the
confluence of the drain with the
tributary/river and extend up
to 100 m in the upstream
from the confluence point.
The length of CWS and
number of units depends on
the flow of water, the BOD,

1

S. Work Plan Timeline Implementing Compliance Status
No Agency
i. Remediation of waste water [23.11.202| 1-2 years |@a) Designed by 3efteror s, Riens fwmr, et
(23.11.2023)|CEMDE and fedisH, armR) g1 s @ern

CEMDE,

[mplemented by [ f& fodovodiodo & &
[rrigation and S0 3Ral HAR Rig vd N aRR

water Resource bR grr fevie 15.05.2023 |
Department under =iz 19052023 e FERS
guidance of dcds  Rew  w wowwE

FETSIaRiE T B g grET
Wl BT \aeor fear wmREm |
AU Pegdce dcois NIeEH g
Foieeie  qriSaid  ue @)
(SO SIS SUTTal HRET SR |
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COD, TSS and DO levels of
water and width of the drain.

Locations:

i) Dhoraira drain on Varuna
at Bhadohi (25.417900N,
82.567600E)

ii) Basti/ Naya Bazar drain on
Varuna at Bhadohi
(25.415251N,

82.576675E)

iii) Durga drain on Varuna at
Danyalpur, Varanasi
(25.320033N,82.955642E)

iv) Burbuspur drain on Morwa
at Rampura, Bhadohi
(25.409475 N, 82.556622 E)

v) Chauri Drain on Morwa at
Kom, Bhadohi

(25.369723N, 82.606431E)

(b) Water quality
will be monitored
by UPPCB

YI0RTI03TR0AT, 5 YD oY W
WM @ U AR @ oeY I8
SSTs FTET Sueter &1 &

& A1, gouor frizor 91,
ARTVRA 5 T BT 6 I9HD g
faf=1 ot 9 o & AT ax
SHD! O BT G A e
8| 3 WEGE B B W A We

TEl PR 9P & 7 oEer RO TR
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fBar T & Sovougwor frizor ae
P IIEGE W SUE qEeel
T BT ® b ammoRit § a9y
%ﬁ.@u%ﬁ%ﬁﬁﬂ%
N 2 Tafs s B 9 &y
A F 2| T aF W uRaRg
BT & f5 aRORY Y & armw A

74

ii. Desilting of drains upto bed level 1 year [Irrigation and
and strengthening of bunds with (23.11.20 |(23.11.20 Water Resource
desilted material if not done 21) 22) Department

during the last 5 year

Desilting of drains upto bed level
and strengthening of bunds with
desilted material if not done
during the last 5 year

Locations:

i) Dhoraira drain on Varuna
at Bhadohi (25.417900N,
82.567600E)

@&ﬂm.%aﬂma@ﬂaﬂaq
™ 5 dRew, ad
ARINTAR T I g4 &)
W|@@miﬁﬂam&mﬁ@ﬂ§|_
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ii) Basti/ Naya Bazar drain on
Varuna at Bhadohi
(25.415251N,

82.576675E)

iii) Burbuspur drain on Morwa at
Rampura, Bhadohi (25.409475 N,
82.556622 E)

iv) Chauri Drain on Morwa at
Kom, Bhadohi
(25.369723N, 82.606431E)

v]Durga drain on Varuna at
Danyalpur, Varanasi
(25.320033N,82.955642E)

B

fEdIs, aRoRY 3 srEvd awrar ¥
R fREar (@), Riarg vd o
A fayrT, S0 "o, aRvRfT @
UAiH 5103 /% /92  d-168%/
uRERT (@10), feid 08.052023 BRI
gt £ @) R (Srye—armord)
# faodio 0.000 & foHio 3658 @)

W0 2914 G (@G FTG)
yiaheld dUR &R 89 SYTE]

] UdoNagfed  SRREeY
Clvea), g s T fgs
(THovHOROSM0), WH AW,  How
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BOEYS A ST, shedr e,
S facell & O farar a7 &
iR & mm 5 o
TUEIS o B Bl I o9 e
FEl 81 WD Al 9 PR A O g
PR $E DR Bl UIRETT B R
TR qof HRE o1y |

iii. Vegetation development on
embankments of restored drain

CEMDE/DFO

Action Plan 4: Development of Floodplain Biodiversity Park at Adikeshav Ghat where Varuna joins Ganga not

only to enhance the water quality in Ganga in the

stretch but also further enhance the

Varuna before discharged into Ganga by passing through treatment wetlands. The Biodiversity also helps in
restoring of riparian ecosystems and in stream community and also provide aesthetic and recreation value to

Ganga.

10-32
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Development of Floodplain Biodiversity Park

S. jonw Plan Timeline Implementing | Compliance Status
No Agency
i lan, Design and(23.11.2021) |5 years (A) CEMDE IOV T4l S [THER b GEE F gaEe
evelopment of (23.11.2026) [rrigation and | ©F-3 & &HF (i) & AR BRIAE] B
iodiversity Park. Water Resource | &4 |
A schematic layout Department
of a typical flood (supporting
plains Biodiversity structure)
Parkis attached.
(B) UPPCB
(monitoring : :
water-qualic TEU N B YAEER B R

VR @3 & fig D @ sFER

BTATEl P 1Y |

Action Plan 5: Desilting of river Varuna in stretches where heavy

Desilting of river Varuna

11-32
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'S. No [Work Plan Timeline 15_..355“#5“ Compliance Status
Agency

i. |Desilting of  river 2 years [rrigation and |  3wEflervr sifiar, Riars fpmr, o) fedton,
and Strengthening of |23.11.2021 (23.11.2023) |Water Resource| aRVRl gRT afad  om o f o=
embankments  using) Department AT (A1), RS v w/a e
desilted material. S0 Yo, aRRY @ uHE 5103 /% /02
d-169sc]/ aRASHT (a10), R7F 08.05.2023
ERT auon ) @) et (Srue—armordy
# f%0#0 0.000 ¥ f040 20.000 TF) 2g w0
1802.36 <@ (AT WAFIG) &1 Wiabor
(IR X &7 I9ae O v wahegfed
SIRER  (SfFde), I W T e
[THoTHoMIoSM0), o @, AR eurE
e RS, shear e, 7 Red @
U fasar Tar 2

R e mar 6 af goaich
P8 RO ¥ o9 ura T8 & Wb ar <
[RBR A & U IX 30 P BT reifiiaar
BITEIR O ShRTaT 7Y |

4da

78

ii. [Vegetation (23.11.2021) 5 years CEMDE/UP Y yarfilg  gReRY, |Eitoe araer
Development on| (23.11.2026) |Forest WITT, IRTORT g7 37T HRT T
embankments. Department STUG—aRIvET # TEI T & deal W
ST 2967 G UlEl BT JERIYYT AT ey
=
98 Y el WK W 69D b 39 deRiue @
mw.wmﬁmq_%mﬁwﬁﬂ@ﬂﬁ%%mﬁ
T 9 A e Wi ¥ ARe e
¥ avf ®g A wrell o) 9w uft W A g
GRRITY FRET SR qT 9 RiEa Sfae &
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AT Bl Y |

Action Plan 6: Monitoring of water quality at different sam

Monitoring of water quality

pling sites to assess the health of river ecosystems.

'S. No [Work Plan Timeline _E.bw_mnnnnmﬂm Compliance Status
Agency
i. |Monitoring of water quality as per |5 years UPPCB BT Gl B TEER & G
CPCB norms for river water before, |w.e.f. UFeE -3 & g ‘b’ & SR
during and after restoration. 23.11.2021) BRIATE! BT 1Y |

Restoration and rejuvenation of Assi River

Action Plan 1: Restoration of catchment wetlands at the point of origin and other wetland in the downstream to

enhance the flow rates of water in the river.
Table 4.7 Restoration and rejuvenation of Assi River

S. No Work Plan imeline wuﬁw—mﬁobﬁum Compliance Status
ency
1, Desilting of catchment 6 months [Irrigation and Sefleror i, Ryars fammT, s
wetlands and use of desilted  (23.11.2021) ((31.05.2022) Water f$diom, arRPRN gR1 srEa @

material for making
embankments with inlets

Kandwa wetland at Varanasi

Resource
Department

a1 6 gy e (@F), Riad ue
ST HARA 3R, 80 Yo, aRoey @
Y& 5103 /%H/92  di—169%]/
RGNS (@10), faie 08.05.2023 ERT
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point of origin (25.273258 N,
82.962083 E) and other
wetland located in the
downstream from the point of
origin.

@< s ol f$fifeeT &g wo 23.46
G (T AFE) &1 Uidhor
TR @R T IOEE AR R
UFiagfed SRR (Sfad),
T I T fag=
(THowHodI0OSM0), WaH  del, oW
Y= v wefers, gfiear e
3 facell &1 U farar w2

PR oo w5 ol oeEdsh
& A RO ¥ o e T4 8 e
Al 59 WHR A 99 U o= 39 Hr
B URIFEAT B SR TR BT 7Y |

ii. | Remediation of sewage water |(23.11.2021) 1year  [CEMDE and TR TN b YTRER B GEE §
that enters into catchment (30.11.2022) [Irrigation and | T&®M @F-3 & FH® (i) & IR
wetland using CWS at the Water BRIAE BT 1|
mouth of the inlets ﬂum%onm the Resource
confluence point. The length
of wetland depends upon the PPt
flow of sewage and depth of
water. A schematic layout of a
typical CWS is attached.

iii. Vegetation Development on the (23.11.2021) 2-3 years T HEIGY S GRI (FeRId fbaT 1T
embankment and development of] (30.11.2023) f& s anf g 9 W IRRufE @
aquatic communities in the 3B &l B YV BT BRI FEAT W |
wetland. ¥ Bg SUYE UBR B ol o agaer

I A g4 FR o oY |
Action Plan 2: Remediation of sewage + household industrial waste water using Constructed Wetlands at

stretches in the river where width is maximum with one lar

with Ganga.

14-32
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Remediation of sewage and household industrial waste water using Constructed Wetlands

'S. No [Work Plan Timoltne mplementing Agency | Compliance Status
3 Setting up of CWS at 2 years (CEMDE and Irrigation THUT 4l & JTHER B TEE §
4 locations where (23.11.2021) ((30.11.2023) land Water Resource

TR @H-3 & 396 (1) & IR
width of river is Department HIATET B 5 |

maximum. The length
of CWS depends upon
the volume of water,
quality of water, width
of river. The riparian
zones will also be
restored.

Action Plan 3: Desiltation of river, if not desilted during the last 5 years and use of desilted material for
strengthening of embankments wherever possible.

Desiltation of river

S. No (Work Plan Pinwetitie Wmﬂmﬁonﬂum Compliance Status

i. Desilting of river up to ~ (23.11.2021) 1 years [[rrigation reflerur sfdar, Riarg fowm, €& oM,
the bed level and (30.11.2022)and Water |aroRlY R swd GREr W T~
strengthening of Resource g (@), RiaE vd oo wamE Qv
embankment with Department | 30 %o, aRURY & UG 5103 /¥ /92
desilted material 163/ gRarsHT (am0), fesied 08.05.2023

gRT 3 A7) B fSfufeeT (Srve—armord)

%) 8 ©0 90895 WG (AT wFrE) &
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uﬂﬁﬂuwﬁﬂﬂﬁﬁmﬂ%ﬁ
Taliagfed SRRTeY  Rfiad), wen ww

R o mar 5 aft wroadsh
Pl RO & a9 wrd = & 9 ar
RRBR H O UKl &R 39 &1 &) yeifiear &
TR UR YT 7Y |

ii. Development of vegetation |23.11.202 1) | 2-3years |CEMDE/ SIET HEIGT B GRT G131 [baT 74T 15 5
on embankment wherever (23.11.2023) 5p forest  PRT ¥ wIETY uRRURRT 3 IR et B AU0r P
possible and restoration of epartment [P18 P W | 39 ¥G SUYH USR > dwi &)
riparian zone. [T Y W qd BR ol S|

Park from Nagwa road and it passes through Nagwa Colony and known as Nagwa drain before confluence with
River Ganga. The old route of River Assi which is about 700 meters (from the point of interception Udupi Shri
Krishna Madhav Temple to Sant Ravidas Park) carries household sewage and discharge into Nagwa drain. This
may help in restoring the original Ghat where Assi used to confluence with Ganga and also enhance the quality of
Ganga water.

Development of Floodplain Biodiversity Parks

|S. No [Work Plan Timeline Taﬁmauﬂnbnmﬂm Compliance Status
Agency
1. |Plan, design and  |(23.11.2021) 5 years CEMDE, IO T b YASER D TEE N
develop Biodiversity (23.11.2026) [Irrigation and VRM -3 & B (1) & R
Park Water Resource | &1ddaigl &) Wi |
Department
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Action Plan 5: Monitoring quality of water for sustaining the health of restored river ecosystem.
Monitoring of water Quality

'S. No [Work Plan Timeline WEW__HM.WQHEHN Compliance Status
i Monitoring of water quality as per (23.11.2021)] 5years | UPPCB I 4] & JTHER D
CPCB norms before and after (23.11.2026) Y H U @3 @ fag
restoration ‘b’ & TR iR @ |

Sewage Management
Road map for execution of proposed action Plan for restoration of Varuna & Assi river

r. [Sewera Nmmnmun@..omuoman . Project Activity Compliance Status
o. |ge ewage Action/remedi o : e
istrict'Treatm al measure or n . W._.G ementation
/region Time Target gency
acility
1 District|80 MLD |Decommissionin{Condition 23.11.2021| 1 Month | UP Jal Nigam/ | _ S&0&0 siar S0 5o sl
1 STP g of existing STPassessment & (23.12.21)| Other (i), el g
Dinapur and feasibility government wHodoto B IwREA T
construction of [report (CAFR) organization e e ¥ qfy @1 wrawer
new STP of A0 THOSMOED B wES! B
higher capacity FTAR IR B # prefard)
for future SIS Y1 7 & oo
— . H uawed g @w
projections with SR |
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new standard.

Approval of [23.11.2021 | 1month | NMCG

CAFR (23.01.22)

Submission [23.11.2021 | 2 Months | UP Jal Nigam/

of DPR (23.03.22) | Other
government
organization

Administrative 23.11.2021 | 2 months | NMCG

approval 8 (23.05.22)

estimated

sanctioned

Tendering & 23.11.2021 | 2 months | NMCG

award of project (23.07.22)

Basic 23.11.2021 | 3 months [UP Jal ZHWm.HHH\
Engineering (23.10.22) 5 ther

Package government
(BEP) organization
submission /EPC

Design & 23.11.2021 | 2 months [IT/MNIT/Deem
Engineering (23.12.22) |oq university
approval

&
Commissioni

ng

Construction [23.11.2021

2 years

UP Jal

(23.12.24) Nigam /EPC

contractor /other
S

District|{140

2A  MLD
STP
Dinapur

Upgradation of

NGT norms.

STP as per new

of DPR

Submission [23.11.2021

2 Months [UP Jal Nigam/
(23.01.22) Other

government
organization

Jeflery ifrrar, Qo Wo wiel
e ), aReRt gwr
AT PET T & B 140
THOVE0SI0, {HTgR TwHoSiodo
& JUASTT F1d &G Yraber

FIAT T W0 8430.33
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JAR X FUR Brdael g
feie 10052023 @ w=m
HAG=T  (Tioss),  Sovowe
e @), varre @
afe frar T ) AERE
fer mn & @ @
TRV B My wpfa ura

B B FATE e g |
Approval & [23.11.2021 | 3 months | NMCG HIIATE! 379 |
Tendering (23.04.22)
Design &  23.11.2021 | 2 months | [[T/MNIT/Dee | ®RiaE st |
Engineering (23.06.22) | 04 university
approval
Construction 23.11.2021 | 1-2 years | UP Jal Nigam/ | @Ram@ smferd |
& (23.06.24) EPC
Commissioni contractor/
ng Other
government
Design of Submission of 23.11.2021 | 1 month | UP Irrigation FTIaTaY Iuferd |
interceptor ~ [eXisting drawing (23.12.21)| pepartment
plan needs to [ FeView
b proposal
checked by
expert
Approval & [23.11.2021 | 3 months | NMCG FHRIAET ey |
Tendering (23.03.22)
Design 23.11.2021 | 2 months [IT/MNIT/Deem | ®RdE sy |
(23.05.22)
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assessment off ed university |
interceptor
lan
Approval, 23.11.2021 | 3-4 month | NMCG PRIATE 3UfErT |
Tendering (23.09.22)
and project
award
Construction [23.11.2021 | 3-4 month | Up Irrigation FHTATET auferT |
8 (23.04.22)
commissioning
I&D work of  [Tapping and [23.11.2021 |1-2 months Project is AP BT T fF T8
Shahi Nala  |diversion of (23.01.22) | y;nder B 8 T ae s
Sahi nala to execution by  Greprer @7 9 arg 140
140 MLD STP UP Jal Nigam A B UHA w8
RET & |
District|120 MLD| 1&D work of  [I&D work of [23.11.2021 |1-2 months Project is AT BT T fH 3
2B STP drains in trans/drains up to (23.01.22) | ;nder Red & wavae & i 3
Goithaha| yvaruna region (140 MLD MPS execution by g PAS D qole @A) ﬁ_ﬁ
Chaukaghat UP Irrigation T sPR(E),
as an interim Department Qe STeT AT R ﬂoﬁ_
measure ﬂ%ﬁwm_uw,&
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G Bl §ule @
drchiford pa § SR Uy

w_

District
2C

50 MLD
STP
Ramana

Development of [Condition 23.11.2021 | 1 Month [UP Jal Nigam/ JATA BIAT AT T
new assessment & (23.12.21) Other 3090 ol ' gTHIor g
comprehensive [feasibility government @Rt Ut & forar rar # |
sewage report (CAFR) organization
management
plan for trans Approval of 23.11.2021| 1month | NMCG A
Varuna CAFR (23.12.21) 3
Submission [23.11.2021 | 2 Months | UP Jal Nigam/ FIEGI
of DPR (23.01.22) | Other government
organization
Administrativ [23.11.2021 | 2 months | NMCG g A{WIAn 30 U0
e approval & (23.01.22) CRERCLL @mfor),
estimated Ugue R e,
sanctioned

WIEHEYR, IRV gRI
AT BT AT &
55 THOUGOSI0 &9 dT &
gwodiodlo & fafor &g
gA0TH0H 0G0, S el

N1 f&Hid 19.10.2022 &Y
Wigfd ura & T R
gaaE F fAfaer uftsar ¥
2|
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endering & [23.11.2021 | 2 months | NMCG HRIGTET U |
award of (23.03.22)
roject
BEP 23.11.2021 | 3 months | UP Jal Nigam/ HTIGTE! BUfE |
submission (23.06.22) | Other
government
organization /EPC
Design &  23.11.2021 | 2 months | [IT/MNIT/Dee Sriaral ufard |
Engineering (23.08.22) | meq
approval university
Construction & 23.11.2021 | 1-2 years | UP Jal Nigam/ PHRIGTE! 37Ufer |
Commissioning (23.08.24) | EPC
contractor/others
Assessment of | Detailed 23.11.2021 |3-4 months| UP Jal Nigam SR RN |
excess assessment (23.03.22)
discharge of of excess
Assi River discharge of
Assi River in
dry weather
District® MLD [Design, Condition [23.11.2021 | 1Month | UP Jal Nigam/ | Yo &< form a7 8|
3 STP construction assessment (23.12.21)| Other
Bhagwa and & feasibility government
npur  fcommissioning | report organization
of new tapping | (CAFR)
arrangement Approval of 23.11.2021 | 1 month | NMCG wiidhd
CAFR (23.01.22)
IMPS, rising Submission 3.11.2021| 2 Months | UP Jal Nigam/ | 5@ %l <0 %o
main & STP of | of DPR (23.03.22) | Other o e @),
requisite government gyquur  fEEw gerE
capacity as per organization WEAFR, aRoR gRT
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new norms &
flow data.

AT ERAT T § EL
9.8 UHOU0SI0
vHodiofo B SIS
gq SIoflosRo TR &
= A=A (71771) Sovo
St A (v eraes,
Bl T ANy, aRIvRG
@ W A Wepfy g
@& 06042023 @1
ufa fear @
e fewr o

v b g |
Administrativ 23.11.2021 | 2 months | NMCG FRIATET e |
e approval & (23.05.22)
estimated
sanctioned
Tendering &  [23.11.2021 [ 2 months | NMCG brIaTE! 3ferd |
award of (23.07.22)
roject
BEP 23.11.2021 | 3 months | UP Jal Nigam/ BIdTE] e |
submission (23.10.22) | Other
government
organization
/EPC contractor
Design &  23.11.2021 | 2 months | [IT/MNIT/Dee | ®Ma@l sid |
Engineering (23.12.22)| eq university
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approval
Construction & 23.11.2021 | 1-2 years | Up Jal BRIGEY T |
Commissioning (23.12.24) Nigam /EPC
contractor/oth
ers
Restoration of | Submission 23.11.2021| 1 month | CEMDE TR A b JTeER
Origin & of design (23.12.21) & T H URE -3
stretches details & & FE () B IFFER
through drawing of BIYATE! BY Y |
constructed CWS
wetlands Submission [23.11.2021 | 2 months Irrigation and HRIATE] MR |
of DPR for (23.03.22) | yater
desilting, resources
civil work department/
etc.
Approval, 23.11.2021 | 3-4 month | NMCG FHRIATE) e |
Tendering (23.07.22)
and project
award
Desilting ~ 23.11.2021 3-4 months[Irrigation and BRIATE] Srifare |
and civil (23.11.22) o rtor resources
construction department
Vegetation 23.11.2021 | 1-2 years | CEMDE BRGS0 |
development & (23.12.24)
commissioning
In-situ Submission [23.11.2021 | 1 month | CEMDE BRIGTE! 3T |
development of| of design (23.12.21)
Constructed details &
Wetland drawing of
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System in CWS
Durga Drain  ["qy1, hission 23.11.2021 | 2 months Irrigation and BIIATE] IUfer |
as interim of DPR for (23.02.22) Water Resources
measure desilting, Department/
civil work Other
etc. government
organization
Approval, [23.11.2021 | 3-4 month | NMCG FRIATET e |
Tendering (23.06.22)
and project
award
Desilting ~ [23.11.2021 |3-4 months| Irrigation and DIIATE] STUfEYT |
and civil (23.10.22) | water
construction resources
department/
Other
government
Vegetation 23.11.2021 | 1-2 years | CEMDE HTIATE! 3Ufard |
development & (23.12.24)
commissioning
Design & Condition = 23.11.2021 | 1 Month | UP Jal Nigam/ PrRiarE) Sferd |
construction of] assessment (23.12.21) | Other
new STP of & government
requisite feasibility organization
capacity as per| report
new norms & | (CAFR)
flow data. Approval of 23.11.2021 | 1 month | NMCG BRIATE! e |
CAFR (23.01.22)
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Submission 23.11.2021 | 2 Months | UP Ja] Nigam/ T 3fgar, 9o wo
of DPR (23.01.22) | tper ofel frmr (@mdion), v
government gguur Ao SPTS,
organization WA, IRV gRT
T BT T &
55 THOUCIOSI0 &vfer &
gEodloflo B uwaw
FIR v W 5|
UAo0vH0HI0GT0, ¢ fawen
& URT far wr
R v R
U &1 IJERYT B
9 Wefd ara aw
&1 91 fHar @y |
Administrative 23.11.2021 | 2 months | NMCG BIIATE! UMY |
approval & (23.03.22)
estimated
sanctioned
Tendering & [23.11.2021 | 2 months | NMCG BIRIATET faye |
award of (23.05.22)
roject
BEP 23.11.2021 | 3 months | UP Jal Nigam/ | &rdamg sk
submission (23.08.22) | iper
government
organization
JEPC
contractor
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Design &  23.11.2021 | 2 months | [IT/MNIT/Dee | ®RiaEl amfem |
Engineering (23.10.22) | 1eq
approval university
Construction & [23.11.2021 | 1-2 years [UP Jal HIRIGTET TUTE |
Commissioning (23.10.24) Nigam /EPC
contractor/others
Restoration of | Submission [23.11.2021 | 1month | CEMDE HIIATE! U |
available| catchment of design (23.12.21)
origin of R. details
Varuna & drawing
Submission 23.11.2021 | 2 months | Irrigation and HTIaTE] STUferd |
of DPR for (23.02.22) | water
desilting, Resources
channeling Department
ete.
Approval, [23.11.2021]3-4 month | NMCG HIIATET IR |
Tendering (23.06.22)
and project
award
Desilting,  [23.11.2021| 10-12 | [rrigation and BRITE IR |
channeling months | water
and other (23.02.23)| Losources
construction department/
work
Biotic 23.11.2021 | 1-2years | CEMDE THU G B JTHER
community (23.02.24) & TR § R -3
& &HF (1) & AR
PRI B S |
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Along |Not Desilting of Submission 23.11.2021 | 1 month | CEMDE THU T B JIEER
River |available| River Varuna | of design (23.12.21) & T H TR -3
Varuna details & @ () & IR
& drawing of] BRIATE BF o1 |
CWS
Submission 23.11.2021 | 2 months | [rrigation and HRIATE! e |
of DPR for (23.02.22) | water
desilting, resources
civil work department
ete.
Approval, 23.11.2021 | 3-4 month | NMCG HTAarEl IR |
Tendering (23.06.22)
and project
award
Desilting and {23.11.2021 |3-4 months| Irrigation and HIAGTEl JUfErT |
civil (23.10.22) | ater
construction resources
department
Vegetation 23.11.2021 | 1-2 years | CEMDE PHRITTE! 3URYT |
development & (23.10.24)
commissioning
Varuna[Not Development |Demarcation {23.11.2021 |3-4 months|[rrigation and BrRIATE! 7UTerd |
conflue javailable| of flood plain fof flood plain (23.03.22) W ater Resources
nce Biodiversity  jof R. Varuna Department
Park at confluence
Submission [23.11.2021 |3-4 months| CEMDE TR TG B JTHER
of DPR for (23.07.22) o ,ﬁ._ﬁnw._.. H UdRTH ©IH—3
planning, & BHd (1) & IR
design & BRIATE BT TR |
development
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of
Biodiversity
ark
Approval, 23.11.2021 | 3-4 month | NMCG RIS RN |
Tendering and (23.11.22)
roject award
Development 23.11.2021 | 4-5years | CEMDE HIYATE] YT |
of (23.11.27)
Biodiversity
ark
10 [Banaras (5O Staff [The BLW campus BLW STP 23.11.2021 Preparatio| BLW %Bdﬂoﬁo P SufRerd
Locomotive coloni has a STP of 12 . f DPR- 1 1
Work OIORIES LD instalied has outlived n o Engineering pffAf® grt s @
(BLW) inside campus to  fits designed MH Eosﬂ_r Department, & ugodofo & sy
treat the sewage ; pprova §
generated in the life of DPR — 3 MT rumm Nigam, w@ AT A€ ERT %0 6.00
campus. Months m.:uﬂﬁmﬁ IS B ERIR Had
i g i wmumd\_ wﬂu Award of Nﬂm@oﬂ for  Rem wn & wwodiodo @
river catchment. " g HO%W -6 e’ ngm. OIS @ S10M0sTR0
At least one drain [UPgraded/ DD.nTm. IR B .w@ 30 Yo ofdl
originates from the new STP to Completio . .
campus and two _he jnstalled n of Work sl Wi
drains passes near - 2 years SHIs Bl uF UG fhar T
the BLW campus to meet Total Ti B
and ultimately norms B 2 m. Mﬂo |
discharges into . cquired—
river Assi. prescribed 32- 34 iR femr T
DLW-1 originates ._uua NGT months SfleR iy R - D[P
from the campus |[includin : .
and carries treated for OOHMHOWB MM.M.HH.MOMS BIIYAS & Ui PR ]
sewage and storm 154 qae B W F H HY
water from the count . .
BLW campus. bl ST |
DLW-2 originates
from the
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Manduwadih area
and flows near the
BLW campus.
DLW-1 and DLW-2
ultimately meets
river Assi near
Sunderpur
Chauraha, BLW-3
originates from the
Kanchanpur taal
area and carries
pond water and
waste water from
nearby low-lying
areas.

BLW 3 meets river
Assi near the DLW
campus trans of
BLW-Chunar Road.
Around 2-3 MLD
waste water from
this drain is
treated at BLW STP
for some time.

The 12 MLD STP
at BLW operates
at around 4 MLD
only and the inlet
raw sewage
shows weak
sewage
characteristics
with low organic
load

STP has no
disinfection
system to control

Reason for weak
organic load
characteristic of
ewage at inlet

f BLW STP

hall be
explored.

Water audit of
water usage and
discharge from
BLW campus
may be done
Sources of
ﬁmmﬁﬁmm and

reshwater in

23.11.2021

Within 1-2
Month
Identificatio
n of
sources of
waste and
freshwater
— 1Month

Preparatio
n of action
plan for

separation

BIAATET SN |
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Coliform count in the drains near of

treated sewage [the BLW freshwater
carnpus channels /
G.Esumﬂm_.% . storm
discharging into vty g
Assi river shall
be identified and waste
separated for water
reducing the carrying
flow in Assi river, drains— 6
at interception onths

oint. ﬁS

Encroachment :- Removal of encroachment from lower flood plain zone of River Varuna and Assi.
Demarcation and notification of flood plain zone by introducing pillars to further prevent encroachment

of River Varuna and River Assi.

siEferor e, Riarg fawm, €efl f¥QoH, arvRN gRT /v axrn 1o 6 qe sfiar (@), Riard v, R & o
feTd 08.052023 & #TH A TIUG—AROR Td STTIE—HIE # TOUN L & YoI® @ Sl /A BegdeE o @ Qe ud
fawqa wderor & &g w0 127.11 @A BT Wiawer /SofodRo BRIGN FRwd (e, I @@ W Bree (qreERio), 8
feoeft @1 Of¥T fbar mar 81 o9 onded B W AW HRfAE @ WA | Ggeh e, aRRY RerT TR gRT arEaTd SR
a1 {6 geon 9 & fFAR M < ey He™ BT eavd T T R |

-\
AN

&)
(Preret o 7i)
HUSHTY AR, IRIVRAT AUSH U
RRA, GIRATZOR HHET

(a3fTovo%io—128 / 2021)

Ced
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Water quality of River, Drain at diffe

‘Regional Office

U. P. Pollution Control Board
Kunraghat, Gorakhpur

rent sampling point located in District-

Annexure-7/

Gorakhpur in the month of April, 2023.

i R PARAMETERS
% Name of the River, Drain, Lake & Ground Sample et . Al e
. water with location of samplin oint onductance - O, UL ardness v
No ek Collection PH | imhosem.’) | 2°O" | (3dayat27°C) .08 as CacOy) | T o
Rapti River
;| Rapti fiver u/s, b/c Rohin Averneat Domingarh, | 48042028 | 7.78 0 | 17 3.2 30 218 212 | 126
Gorakhpur.
Rapti River D/s Near Gkp.-LKO, N.H.-28, Road
2 Bridege, Rajghat Gorakhpur 05.04.2023 7.70 348 76 48 36 328 262 128
Rohin River
. | Rohin River uls Near Road bridg® chiiaha 21042023 | 768 326 7.7 3.8 36 218 228 | 124
Gorakhpur
2 Rohin river d/s near Domingarh, Gorakhpur 06.04.2023 7.66 338 7.6 5.0 40 242 270 128
Ghaghra River
Ghaghra river near Gkp- Vns road bridge,
1 Barhalganj, Gorakhpur 19.04.2023 T2 406 7.6 4.0 34 268 226 126
' Sariya Nala
Sariya Nala, before meeting with River Ami,
1 Near Vill Village-Bharsarh, Sahjanwa, 11.04.2023 7.28 466 Nil 84 360 418 236 294
Gorakhpur.
Ami River
Ami river d/s, alc GIDA Industrial effluent :
1 through Sariya Nala, near Chhatai road bridge, 24.04.2023 7.32 386 56 20 106 378 278 226
 Khajani, Gorakhpur .
Ami river d/s near Gkp-Vns road bridge
2 | Kauriram. Gorakhpur 24.04.2023 7.54 352 6.6 16 70 328 238 174
Ami river upstream before confluence with
3 Sariya Nala, Near Village-Bharsarh, Sahjanwa, 25.04.2023 7.66 358 6.9 6.2 58 276 242 200
Gorakhpur
Ramgarh Lake
1 Ramgarh Lake near Circuit House, Gorakhpur 27.04.2023 8.76 458 7.6 4.4 40 188 306 106
Note :- All the parameters except p" are expressed In mg/l unless or otherwise stated.
-sd- -sd- -sd-
J.R.F S.A. Regional Officer
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Annexure-8

List of Remaining 48 Legacy Waste Dumpsites in U.P. AMN"7
S Waste Waste Remaining TU [
No.. District ULB Name Quantity | Remediated Waste Timeline
(Ton) (Ton) (Ton)
1 | Amroha Amroha (NPP) 49061 44850 4211 Mar-23
2 | Hapur Hapur (NPP) 85171 71543.64 13627.36 Apr-23
3 | Basti Basti (NPP) 20000 2000 18000 Jun-23
4 | Firozabad Firozabad (M. Corp.) 213794 165000 48794 Jun-23
5 | Jhansi Jhansi (M. Corp.) 325000 260000 65000 Jun-23
6 | Kannauj Kannauj (NPP) 33384.5 18361 15023.5 Jun-23
7 | Lucknow Lucknow (M. Corp.) 650000 617500 32500 Jun-23
8 | Sambhal Sambhal (NPP) 49061 2453.05 46607.95 Jun-23
9 | Rampur Rampur (NPP) 163823 60000 103823 Sep-23
10 | Muzzafarnagar Muzzafarnagar (NPP) 224655 67396.5 157258.5 Oct-23
11 | Ayodhya Ayodhya (M. Corp) 77760 73872 3888 Dec-23
12 | Bareilly Bareilly (M. Corp.) 406975 250000 156975 Dec-23
13 | Bagpat Khekada (NPP) 14600 10220 4380 Dec-23
14 | Bulandshahar Jahangirabad (NPP) 12000 1200 10800 Dec-23
15 | Bulandshahar Sikandarabad (NPP) 23753 9348.3 14404.7 Dec-23
16 | Lalitpur Lalitpur (NPP) 51738 14000 37738 Dec-23
17 | Loni Loni (NPP) 72000 60000 12000 Dec-23
18 | Mathura -Vrindavan Mathura -Vrindavan (M. Corp.) 260000 55000 205000 Dec-23
19 | Ghaziabad Modinagar (NPP) 10000 3000 7000 Dec-23
20 | Moradabad Moradabad (M. Corp.) 580000 290000 290000 Dec-23
21 | Muzaffarnagar Budhana (NP) 25000 23750 1250 Dec-23
22 | Muzaffarnagar Purgazi (NP) 12000 1200 10800 Dec-23
23 | Prayagraj Prayagraj (M. Corp.) 833500 201758.8 631741.2 Dec-23
24 | Bulandshahar Bulandshahar (NPP) 10000 4000 6000 Mar-24
25 | Kanpur Kanpur (M. Corp.) 900000 525000 375000 Mar-24
26 | Ambedkar Nagar Akbarpur (NPP) 40887 0 40887 Dec-23
27 | Aligarh Aligarh (M. Corp.) 131424 0 131424 Dec-23
28 | Ballia Ballia (NPP) 337714 0 337714 Dec-23
29 Gautam Buddha Dadri (NPP) 75000 0 75000
Nagar Dec-23
30 | Ghaziabad Moradnagar (NPP) 95095 0 95095 Dec-23
31 | Sitapur Sitapur (NPP) 20882 0 20882 Dec-23
32 | Sultanpur Sultanpur (NPP) 16650 0 16650 Dec-23
33 | Azamgarh Azamgarh (NPP) 25603 0 25603 Mar-24
34 | Banda Banda (NPP) 16425 0 16425 Mar-24
35 | Bulandshahar Bugrasi (NP) 8600 0 8600 Mar-24
36 | Sambhal Chandausi (NPP) 29328 0 29328 Mar-24
37 | Jaunpur Jaunpur (NPP) 31025 0 31025 Mar-24
38 | Mau MaunathBhanjan (NPP) 5000 0 5000 Mar-24
39 | Jalaun Orai (NPP) 10000 0 10000 Mar-24
40 | Shamli Shamli (NPP) 22000 0 22000 Mar-24
41 | Firozabad Shikohabad (NPP) 25850 0 25850 Mar-24
42 | Hapur Garhmukteshwar (NPP) 33778 0 33778 Mar-24
43 | Moradabad Thakurdwara (NPP) 15703 0 15703 Mar-24
44 | Muzaffarnagar Bhokarkhedi (NP) 14000 0 14000 Mar-24
45 | Muzaffarnagar Meerapur (NP) 13000 0 13000 Mar-24
46 | Bagpat Tikri (NP) 12500 0 12500 Mar-24
47 Gautam Buddha Dankaur (NP) 10950 0 10950
Nagar Mar-24
48 | Amroha Dhanaura (NPP) 38333 0 38333 Mar-24
Total | 6133022.5 | 2831453.29 | 3301569.21
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List of Under Construction/Under Tendering STPs

Annexure-9

408

STPs - Under Construction Jun-23
Name Of No. of | Capacity . . Status of 1&D or
S. No. Town/District STP (MLD) Constructing Agency Date of Completion Present Progress House sewer connections/ Remarks
1 Mirzapur 2 17 UP Jal Nigam (Rural) Jan-24 63.00% 18/18 1&D works proposed. Work in
progress.
2 Ghazipur 1 21 UP Jal Nigam (Rural) Jan-24 62.00% No 1&D work proposed
. Balance work to be excuted
3 Ballia 1 19.6 State Sector - by UPIN (Urban) -
Under Namami Gange
4 Unnao 1 15 Programme by UP Jal Jul-23 95.00% U11&D work.s E:ompleted. Balance
Nigam (Rural) work is in progress.
. Namami Gange Programme : o 5 1&D works proposed. Work is in
5 Shuklaganj 1 5 by UP Jal Nigam (Rural) Jun-23 74.00% progress
6 Moradabad 1 25 Namami Gange Programme Dec-24 13.00% 5 1&D works proposed. Work is in
by UP Jal Nigam (Rural) ’ progress
Namami Gange Programme 3 o 4/5 1&D works completed. Balance
! Sultanpur 3 17 by UP Jal Nigam (Rural) May-23 99.00% work in progress.
8 Muzaffarnagar 2 545 Namami Gange Programme Jun-23 86.40% 5 1&D works proposed. Work in
by UP Jal Nigam (Rural) progress.
9 Budhana 1 10 Namami Gange Programme Jun-23 95.00% 3 1&D works proposed. Work in
by UP Jal Nigam (Rural) ’ progress.
10 G.H. Canal 1 120 | U.P.Jal Nigam (Urban) June, 23 82.00%
Lucknow
Hathi Park, .
11 Lucknow 1 15 Smart City - -
12 C.G. City, 1 19 LDA - -
Lucknow
13 Daulatganj, 1 39 U.P. Jal Nigam (Rural) Dec-23. 38% 4 1&D works proposed. Work in
Lucknow progress.
14 Bairikala, 1 1 U.P. Jal Nigam (Rural) Dec-23. 38% 4 1&D works proposed. Work in
Lucknow progress.
15 Fatehgarh 2 477 | UP. Jal Nigam (Rural) Jun-24. 35.00% 6 1&D works proposed. Work in
progress.
16 Bareilly 3 63 U.P. Jal Nigam (Rural) Aug-24 77.50% 151&D works proposed. Work in
progress.
17 Kairana, Shamli 1 15 U.P. Jal Nigam (Rural) May-23 67.92% 11&D works proposed. Work in
progress.
AMRUT Programme by UP B o
18 Azamgarh 1 8 Jal Nigam (Urban) Jan-24 42.00%
19 Ayodhya 1 33 U.P. Jal Nigam (Rural) Dec-24. 34.42% 15 1&D works proposed. Work in
progress.
20 Agra 13 1776 | U.P. Jal Nigam (Rural) Dec-24. 13.50% 22 1&D works proposed. Work in
progress.
21 Balrampur 1 85 UP Jal Nigam (Urban) Nov, 23 53.00%
186 km Sewerage Network work and
22 Shahjahanpur 1 40 AM?;L?;E:?B:EZ:;’ up Apr-23 90.00% 48902 Nos of house connection work
4 is also under this project sanctioned
23 Ghaziabad 1 215 Awas Vikas Parishad Jul, 23 70.00%
24 Jhansi 1 26 Nagar Nigam, Jhansi Aug, 23 60.00%
25 Aligarh 1 45 UP Jal Nigam (Urban) May, 23 95.00%
26 Gorakhpur 1 10 UP Jal Nigam (Urban) Sep, 24 2.00% -
27 Gorakhpur 1 30 UP Jal Nigam (Urban) Mar, 25 2.00% -
28 Gorakhpur 1 38 UP Jal Nigam (Urban) Mar, 25 2.00% -
Total 47 927.9

Source : MPR provided by UP Jal Nigam
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STP - Under Tendering |

. Status of Project
S.No _Na_me of No of | Capacity Expecte_d Qat_e of (at DPR Stage/ Under Tendering/Work to be
District/town STP(s) | (MLD) Commissioning
Awarded)
1 Meerut 1 220 Jun, 2025 LOA has been issued to the firm on 27.05.2023.
Technical bids were opened on 23.03.2023. 6 bids
were received which have been evaluated.
2 Saharanpur 1 135 Jun, 2025 Evaluation report has been submitted to NMCG on
24.05.2023. After the approval from NMCG,
financial bids will be opened.
Technical bids were opened on 06.03.2023. 9 bids
were received which have been evaluated.
Evaluation report has been submitted to NMCG on
3 Varanasi 1 55 Jun, 2025 24.05.2023. Observations were received from
NMCG over the TBR , reply to NMCG has been
sent on date 03.07.2023. After approval from
NMCG , financial bids will be opened.
Varanasi (Durga 24 months after issuance of -
DPR is under TPA
4 Drain) ! 55 effective date of start
Technical bids were opened on 03.04.2023. 4 bids
were received which have been evaluated.
5 Mathura 1 60 Jun, 2025 Financial bids were opened on 30.05.2023 and
financial bid evaluation report sent to NMCG on
14.07.2023.
Loni Last date for submission of bids is 22.06.2023 and
6 ontyapurva, 1 50 Jun, 2025 8 bids have been received which are under
Lucknow .
evaluation.
Technical bid were opened on 26.06.2023. 7 bids
7 Hathras ! 24 Jun, 2025 were received which are under evaluation.
Project has been sanctioned vide NMCG letter
dated 14.03.2023. Bid documents were submitted
P . to NMCG on 01.04.2023. Observations on bid
8 Er)a}y;grcaj 1 43 Jun, 2025 documents have been intimated by NMCG on
(Distt. €) 03.05.2023. Technical bids were opened on
17.07.2023. 10 bids have been received which are
under evaluation.
1 DPR is under review in NMCG since May, 22
9 Prayagraj 2 55.4 Dec, 2025 and 1 DPR is to be included as variation in
ongoing NMCG project at Prayagraj.
Prayagraj Technical bids were opened on 08.06.2023. 8 bids
10 (Distt. D) ! %0 Jun, 2025 have been received which are under evaluation.
11 Shamli Town 1 40
12 Banat Town, distt. 1 5
Shamli Bid documents has been prepared and submitted to
13 Thanabhawan town, 1 10 Jun, 2025 NMCG for evaluation. After approval of bid
distt. Shamli document NIT will be issued.
Babri-Bantikhera,
14 distt Shamli ! °
Bijnaur, Lucknow 24 months after issuance of :
! DPR der TPA
15 Phase 11, Part - 2 ! 100 effective date of start 15 under
Bharwara, Lucknow 24 months after issuance of :
! DPR der TPA
16 Phase -111 ! » effective date of start 15 under
17 Manikpur 1 24 |24 monthsafter issuance of | oo ico ppR was submitted to NMCG on 18.08.2022.
effective date of start
24 months after i n r Revised DPR was submitted to NMCG on
18 Mau 1 35 0 _S ater issuance o 04.12.2022.0bservation on DPR received on
effective date of start 11.07.2023.
19 Dalmau, RaeBareli 1 0.006 24 months after issuance of DPR is under TPA

effective date of start
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Tanda, Ambedkar

24 months after issuance of

Revised DPR was submitted to SMCG on

20 N 1 15 ffoctive date of start 24.05.2023. Observations have been intimated by
agar etiective date ot sta SMCG vide letter dated 07.06.2023.
27 Hapur 1 6 24 months after issuance of Revised DPR was submitted to NMCG on
P effective date of start 24.01.2023.
Gulaothi, 24 months after issuance of .
22 Bulandshahr ! 10 effective date of start DPR s under TPA
23 Deoband 1 20 | 24monthsafterissuance of | - pop\as sbmitted to NMCG on 05.06.2023.
effective date of start
24 months after issuance of Revised DPR was submitted to NMCG on
24 | Moradabad (Zone Ill) | 1 4 effective date of start 02.06.2023 .
. 24 months after issuance of :
25 Aligarh 2 113 effective date of start DPR is under TPA
. Technical bid were opened on 26.06.2023. 9 bids
26 Kosi 1 12 Jun, 2025 were received which are under evaluation.
27 Chhata 1 6 Jun, 2025 Technical bld_ were opened on 26.06.2023: 2 bids
were received which are under evaluation.
28 Vrindavan 1 13 Jun, 2025 Technical bld_ were o;_)ened on 26.06.2023: 6 bids
were received which are under evaluation.
o ths after i ¢ Revised DPR was submitted to NMCG on
29 Gorakhpur 1 44 mf?n t's ade[ lssfuatn:f "1 04.11.2022.0bservations have been intimated by
elfective date of sta NMCG vide letter dated 09.06.2023.
30 Chandauli 1 37 24 months after issuance of DPR is under TPA
effective date of start
Barhalgani o ths after i ¢ Revised DPR was submitted to NMCG on
31 Gar igam' 1 6 mf(f)n t's ade: lssfuatmr:te " 16.01.2023. Observations have been intimated by
orakhpur elfective date of sta NMCG vide letter dated 09.06.2023.
32 Kanpur 1 . |24 monthsafterissuance of | o0 oo o bmitted to NMCG on 08.03.2023.
effective date of start
Total 34 ]1353.306

Source : MPR provided by UP Jal Nigam.
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